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Shri Braj Raj Singh: He was arres-
ted yesterady last evening, at Bom-
bay. I received a telegram in the 
night. The news has been published 
in the papers. My point is this. 
Oftentimes, the newspapers receive 
the news but you have not been told 
of it. It is so I'0t c·nly b this case 
but in other cas.es also. W hen a Mem-
ber of this House is arrested, the news 
of his arrest is to be intimated to you. 
The rule says as follows: 

"When a member is arrested .... 
by .a court or is detained under an 
executive order, the committing 
judge, magistrate or executive 
authority, as the case may be, shall 
immediately intimate such fact to 
the Speaker indicating the reasons 
for the arrest, .... " etc. 

You have not been informed of the 
arrest. 

Mr. Speaker: I think the han. Mem-
ber might have kept quiet until the 
intimation actually is received here. 
Anyhow, I shall answer his point. I 
do not know what "immediately" 
means. Possibly, when a Member is 
arrested, what the authorities can do 
is to send a telegram labout it; they 
giVe the telegram to the post office, 
but, if the post office takes time in 
transmitting it, how is that gentleman 
responsible? Possibly, the newspapers 
may have teleprinters. Anyway, I 
shall make enqiuries about it. At any 
rate, instructions and reminders may 
be issued that as soon as the arrest of 
a Member of this House is made, im-
mediately this House must be inform-
ed about it through me. Let them be 
a little more rigorous. Let not such 
things occur hereafter. 

Shri Braj Raj Singh: I had received 
the telegram last night. So, the post 
office cannot be at fault. When I can 
receive the telegram, such a telegram 
could also have been sent to you. 

Mr. Speaker: The hon. Member's 
point is that while he has received a 
telegram, I must also have received 
such a telegram. I am sorry. The 
han. Home Minister will see to it that 
instructions are issued. 

12.06 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL)-1960_61_ 

contd. 

Mr. Speaker: The House will now 
take up further discussion and voting 
on the supplementary demands for 
grants. Shri Tridib Kumar Chau-
dhury may continue his speech. 

8hri Tridib Kumar Chaudhuri (Ber-
hampore): As I was saying yesterday, 
the main apprehension that comes to 
our mind with regard to these projects 
is whether the Government has at all 
made up its mind in this regard. 
There is one characteristic feature 
about the Ganga Barrage project. Al_ 
though it has been mooted as early 
as 105 years ago, no Government up 
till now has had either the time or the 
for.esight to take a final decision with 
regard to it. That observation applies 
both to the previous British Govern-
ment as well as to the Government of 
independent India. I find from the 
explanatory note the following: 

"During the current financial 
year, an expenditure of Rs. 3 
lakhs is anticipated which will be 
met by re-appropriation of savings 
within the Grant." 

I therefore tried to consult the budget 
of the current year and I found that 
no appropriation was made under the 
head "Ganga Barrage project" for this 
year. But in the previous year, that 
is, 1959-60, a grant of Rs. 3,75,000 was 
made. No grant was taken in the 
year 1960-61. It seems that Govern-
ment is anticipating that the savings 
that had been carried over from 1959_ 
60 would be sufficient for the current 
year also and that only a token grant 
is necessary. 

But what intrigues me most is the 
fact that so far as the Ministry of Irri-
gation and Power is concerned it is 
often concerned with the investigation 
of the project and the field works in 
connection with the investigation. 
What the country is interested to 
know and particularly what my State 
of West Bengal is interested to know 
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is, what is the decision of the Govern-
ment with regard to this project. We 
want to know whether this project has 
been taken up by the Government for 
immediate implementation. That is 
the main thing about which we want 
the Minister to make a categorical 
declaration. We have been told that 
the programme for the project includ-
ing the period for detailed investiga-
tion covel1S eight years. Obvfously. 
this amount of Rs. 3 lakhs is to b", 
saved from the current year's alloca-
tions and the token grant is shown 
to be Rs. 1,000 for part of these field 
investigations. But what is the Gov-
ernment's programme and intention 
with regard to the starting of the 
construction of the project? 

I might draw the attention of the 
Government to the alarming state (}f 
affairs in the Calcutta port, where 
everybody knows, ships of more 
than 6,000 tons draught cannot enter, 
and the port is practically immobilis_ 
ed during the major part of the year. 
That being so, the implementation of 
this project must be taken up as expe-
ditiously as possible, and the Govern-
ment must make their intentions in 
this regard absolutely clear. Parti_ 
cularly We are interested to know 
whether any (}bjection has been rais.ed 
by the Government (}f Pakistan with 
regard to this project. what is the opi-
nion that was expressed by the Pakis-
tan Government's delegation of engi_ 
neers when they were invited to visit 
the site and when this matter was 
discussed in the conference of Irriga_ 
tion Engineers and other responsible 
officers of the two Governments. I 
would also like to know whether we 
are determined to go ahead with this 
programme. whatever be the views of 
the Pakistan Government. 

Shri Naushir Bharueha (East Khan-
desh): Mr. Speaker, Sir, there are 
~  demands for grants 
totalling nearly Rs. 67 crores, which 
means that they total more than the 
regular budget of a fairly big_sized 
State. It comprises various demands 
and I have criticisms to offer on not 
less than ten demands in this list. 

Grants (Genera!) 

In the first place, I would lik.e to 
welcome the establishment of the 
Indian Investment Centre for provid-
ing facilities for locating froeign capi-
tal sources and for providing consul-
ta tion for foreign and l(}Cal private 
investors. At a time when this coun-
try is so hard pressed in the matter 
of foreign exchange resources, I am 
sure the House will be grateful to the 
Technical Cooperation Mission of the 
U.S. Government for enabling the es-
tablishment of the Indian Investment 
Centre. But I am rather intrigued to 
find that the office of the Indian Invest.. 
ment Centre will be located only in 
New Delhi. I should like to know 
whether the Government has made 
provision for locating the offices of the 
Cen tre in larger cities like Bombay, 
Madras, Calcutta, Ahmedabad, Kan-
pur, etc. This should be done. 

Another important point is about 
the purchase of foodgrains. We find a 
supplementary demand for Rs. 36 cro-
res mentioned in the statement for 
the purchase of foodgarins. At a 
time when we are told that foodgrains 
production is the highest-probably it 
is a record for many years being 76 
million tons-we find that we will be 
importing not less than 3,5 million 
tons of wheat and 7 lakhs tons of im_ 
ported rice, apart from rice procured 
internally which would come to 6 
lakh tons. As I said yesterday, the 
time has come for a complete over-
haul of our attitude towards foodgrain 
production. It is now necessary that 
we should now abandon the fads about 
big irrigation projects and turn our 
attention to small irrigation proj.ects 
at district and taluka levels in con-
cultation with the local leadership. 

It is very necessary that some sound 
arrangement should be made for ade_ 
quate and timely distributic of fertUi-
sers. Also, there should be provision 
fOr cheap electricity and cheap canal 
water. I am intrigued to find that 
while we are sUbsidising foreign im-
ports to the tune of several crores, it 
has not occurred to us to subsidise 
canal water or electricity for agriCUl-
tural purposes. I do hOPe that some 
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definite steps will be taken in this 
direction. 

I come to Demand No. 82 under the 
Ministry of Steel, Mines and Fuel. It 
refers to the amount being first cre-
dited to the Consolidated Fund of 
India and then transfered to the Iron 
and Steel Equalisation Fund. We have 
got the steel equalisation fund for 
equalising the prices of steel including 
imported steel. I am again intrigued 
to find that while in the supplementary 
demands ,it has been mentioned that 
the retention price of steel will be 
enhanced with effect from 1st April, 
1960 by ~ 45 per ton, so far as the 
indigenoUs producers and markets are 
concerned, no official order has 
has been issued yet about iJi. 
There is this anomaly that on the one 
hand the demand has been placed be-
fore this House and On the other there 
is no official pronouncement in re-
gard to the jncrease in retention price 
of stee1. I should like to know what 
specific procedure has been followed 
in regard to the application by indi-
genous producers for increasing the 
retention price of steel and what were 
the reasons 'for the extrarodinary de-
lay in taking steps in increasing the 
retention price of steel. 

As I said, I am of the view definitely 
that the time has come for a revision 
of our pOlicy in the matter of· prices 
of steeL Today the indigenous consu-
sumer of steel is being penalised for 
the purpose of subsidising the imports 
of foreign steel. I should like to 
know how long we are going to im-
port foreign steel and whether differ-
ential rates cannot be provided for 
imported steel and indigenously pro-
duced steel, indigenously produced 
steel being retained for certain speci-
fic national purposes which require 
some encouragement or priority. 

Coming to posts and telegraphs, re-
garding dividend to general revenues, 
I am surprised to find that the Gov-
ernment have "pplied the rule of the 
thumb in the matter of fixing up the 
dividends which the posts and tele-
graphs will in future pay to the gene-

ral revenues. I am surprised that we 
do not have a posts and telegraphs 
convention committee on the lines of 
the railway convention committee, 
where we can carefully discuss what 
is the capacity of posts and telegraphs 
to pay dividends to the general re-
venue. We are told in the supple-
mentary demands-in a way this prin-
ciple is being introduced first by the 
back-door-that the posts and tele-
graphs will pay dividend at the same 
rate as the railways, as if there is no 
difference between the economics of 
the operation of posts and telegraphs 
and that of the railways; and as if 
somehow or other if the railways pros-
per, the posts and telegraphs also will 
prosper of vice versa. This type of 
arrangement simply indicates the slip-
shod fashion in which Government is. 
taking decisions on important econo-
mic and financial principles. I, there-
fore, urge that a posts and telegraphs 
Convention Committee should be ap-
pointed by Government along the 
lines of the Railways Convention Com-
mittee, which should go into the eco-
nomics of posts and telegraphs opera-
tions. 

It is rather surprising that without 
any reference to this House and with-
out a word of apology or exp1anatlOn, 
one fine morning the Minister of Com-
munications issues a notification that 
the telephone rates will be increased 
and overnight telephone rates are in-
creased by as much as 40 per cent in 
some cases. I am shocked to know 
that this House has not been consult-
ed when the consumer is being pena-
lised and taxed in this unabashed 
fashion. I think the time has come 
to place the economics of public un-
dertakings on a different footing al-
together. All known principles of 
public finance, of economics of utility 
regulations have been completely dis-
carded in the matter of treatment of 
the finance of our public utility ser-
vices. I think it is necessary that this 
aspect should be looked into. 

I should like to congratUlate the 
Ministry of Commerce and Industry 
for the demand to establish a unit for 
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the manufacture of basic organic che-
micals and intermediate from benzene, 
toluene and napthalene, which are 
by-products from coke ovens of the 
steel plants. This is really a way of 
creating wealth from waste and I 
welcome it. I do hope that the Com-
merce and Industry Ministry will ex-
p:ore other avenues of a similar na-
ture. I think the time has come to 
establish units for the manufacture of 
sulpha drugs, and particularly some 
life-saving drugs like penicillin, tro-
mexane, etc. There are various life-
saving drugs which are very useful, 
but which are extremely costly; the 
tablets cost more than a rupee each, 
which means they are completely out-
side the purchasing power of the poor 
masses. I should like to know whe-
ther the Government cannot establish 
a unit for the manufacture of, say, 
half a dozen of such drugs which are 
essenial for saving life. 

The last matter to which I will make 
reference is the demand by the Works, 
Housing and Supply Ministry for Rs. 
1,37,000, required for additional 
barricading and seating arrangements 
for the Republic Day celebrations. 
I am sorry to say that on the Repub-
lic Day the arrangements were so 
chaotic that most of the M.P.s were 
never able to find admission to the 
enclosures allotted to them, and the 
worst part of it was at several places-
I have seen it myself-invitees were 
lathi-charged and caned. It is the 
most disgraceful thing on the part of 
the Government to invite people on 
Republic Day and then to permit the 
chaotic arrangements to result in 
lathi-charges. I have never seen any-
thing more disgraceful than this and 
I think that the Government owes an 
apology to the public. 

These are a few of the demands on 
which I have ventilated my views. It 
is not that I have exhausted my list 
of criticism yet but I think having re-
gard to the fact that the time at my 
disposal is short I shall content my-
self with the hope that Government 
will look into the limited criticism I 
have made on their demands for sup-
plementary grants. 

Shri L. Achaw Singh (Inner Mani-
pur): Mr. Speaker, I w.lll confine 
myself to Demand Nos. 59, 82 and 119. 
Demand No. 59 relates to Manipur. 
A sum of Rs. 59.52 Jakhs is required 
during the current year to defray 
charges under different helds, on ac-
count of the Manipur Administration. 
Most of the money has been demanded 
on account of the maintenance of 
peace and order in Manipur. If we 
look at the budget estimates for the 
year 1959-60, for the expenditure on 
police the actual estimate "is "Rs. 20.39 
lakhs. The budget estimates for the 
year 1960-61 has been Rs. 65.81 lakhs. 
According to this supplementary de-
mand the expenditure On police is 
going up to Rs. 101.09 lakhs. I do not 
grudge this demand of such a huge 
sum for a little administration of a 
small area like Manipur, but we have 
to see whether the expenditure has 
been incurred rightly, whether the 
demand is justified and whether the 
sums which have been on demand wi 
be effectively used. 

Out of this a sum of Rs. 25.10 lakhs 
are on account of the deployment of 
the units of the Assam Rifles in 
Manipur and a sum of Rs. 9 lakhs is 
on account of the deployment of 
West Bengal Armed Forces and 
Bihar Military Police. The army has 
also been called upon to cope up with 
the disturbances in some parts of Mani-
pur, specially in the hills, and. for that 
a sum of Rs. 50,000 is demanded for 
providing their accommodation. 

The House would remember that 
there was an agitation during April 
1960 for the restoration of responsible 
government in Manipur. The Mani-
pur Administration requisitioned the 
services of the West Bengal Police 
and the Bihar military police. On 
that account a sum of Rs. 9 lakhs 
has been demanded here. The Mani-
pur police has got enough strength. 
They have about 1,500 officials and 
men. So, the question ~  was it at all 
necessary to deploy so many batta-
lions from Bihar and Bengal. The 
movement was a peaceful one. There 
was no arson, no looting not a single 
house was burnt and yet more than 
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one lakh people participated in the 
movement. No person was killed. 
That was one of the most peaceful 
movements, I should say. The units 
of the 4th Battalion of the Assam Rifles 
Were standing by in case of emer-
gency, in case of wide-spread vio-
lence. Threat is employed by the 
Manipur Administration to suppress 
a peaceful movement like the demand 
for the restoration of responsible Gov-
ernment in Manipur. It is very strange. 
Weare under the custody and the 
guardianship of the Horne Ministry. 

Our complaint is we are not at all 
satisfied with the officials sent by the 
Home Ministry. We are against the 
Chief Commissioner's rule. We in 
rVid"'''''r have been suffering under 
these officials. Most of them are raw 
and they are recruited from outside, 
some from the Air Force, some from 
the Navy and some from the Land 
force. They belong to the Indian 
Frontier Administrative Service. They 
are inexperienced people and some of 
them never go to the hills. In Mani-
pur out of an area of 8628 square miles 
the valley is only 700 sq. miles and 
all the rest are hills. But the officers 
do not visit the hilly areas. It is easy 
to visit the plains. So they never go 
to the hills. Their approach to the 
problem prevailing there is very un-
realistic. Most of them are guided by 
the reports received from the:r sub-
ordinate officials. The higher officials 
never go to the spot and verify the 
actual situation. So, the actual situa-
tion is quite different from the reports 
which come to the Chief Commissioner 
Dr the Horne Ministry. 

We had a peaceful movement and 
we had adopted a reasonable way of 
expressing OUr grievances. To sup-
press that movement was condemn-
able. Also, excessive use of force was 
made for defying orders under section 
144 in other parts of India they will 
give. us eith,er 15 days' simple impri-
sonment or a fine of Rs. 15. But here, 
under the very same section 144, my 
comrades have been put in jail for 
'1 month. and that too under riiorous 

imprisonment, and that also in a terri-
tory in Assam some 300 miles away. 
I was also under Preventive Deten-
tion. Originally it was for one year 
but I was released after seven months. 

The local administration has no 
ilympathy for our peapJe. There were 
so many burnings and so many kil-
lings in Assam. I have never heard 
of a single person being put to prison 
there. There was a lot of mud-sling-
ing between Government members 
themselves and although 4,000 or 
5,000 people have been arrested they 
were soon released and no proper 
action was taken against the wrong 
doers. But in our State, which is a 
small State, the violence shown has 
been excessive on the part of the 
Manipur administration. Some cases 
are still pending against some of my 
friends. I would like to request the 
Minister of Home Affairs to take steps 
to see that all these cases are with-
drawn, because the movement has 
been called off. So, there is no neces-
sity to harass those who have partici-
pated during the last movement. 

Now I would like to come to an-
oth".. aspect of the law and order 
problem. In the hills of Manipur the 
situation is very serious and pretty 
bad. In faot, there has been infiltra-
tion of the Naga hostiles. 

Mr. Speaker: Do all these arise 
under the supplementary demands? 
The hoo. Member is going into the 
entire problem of the law and order 
in the whole State. Only a small pro-
vision is made here. 

Shrl L. Achaw Singh: The infiltra-
tiOn of Naga hostiles into Manipur is 
a big problem. 

Mr. Speaker: The hon. Member will 
reserve all that for the Home Ministry 
discussion, later on. 

Shr! L. Achaw Singh: Murder, loot-
ing and arson are going on in many 
parts of the hill areas, specially on 
the northern and western side. Yes-
terday it appeared in the newspapers 
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that the Sub-Deputy Collector of 
Phungyar Sub-Division was kidnapped 
by the hostiles and was released the 
next day. The Block Development 
Office also was to be looted, but then 
it was not done actually. 

Some parts of Manipur 'have already 
been declared disturbed areas and 
some sort of military operations have 
started. We welcome that. But then 
why those who are taking an active 
part in this movement, who have in-
stigated the people to collect un-
authorised arms and who ·have col-
lected subscriptions from house to 
house have still been left untouched? 
Why serious efforts have not been 
made to punish the culprits? That is 
our grievance. 

Then I would like to reter to an-
olher incident which happened very 
recently in New Chudachandpur, the 
headquarters ot the Southern Sub-
Division in Manipur. There the Police 
ooened fire on the 30th December last 
~ the village called Kotlian on the 
tribal people without any provocation 
from the later. That was quite im-
proper on the part of tile Police. The 
next day also the Police again opened 
fire on the same Tribal people and 
one person was killed instantaneously 
and seven persons were injured. There 
has been a demand for judicial 
enquiry. Because of the way the 
Administration is functioning there, 
tl,ey always try to justify the action 
taken by the Police. In this case I 
would plead that tilere should be 
some judicial enquky. Several times 
we demanded that there should be a 
j1ldicial enquiry into firings on un-
armed people. But that has never 
been heard. This time I request the 
han. Minister of State in the Ministry 
of Home Affairs to institute a judicial 
enquiry because if that is not done ·the 
Tribal people might be provoked. They 
may be led to frustration and despair 
and that may be another cause of 
disturbances in these parts. 

On the whole my request is that the 
Administi'ation should try to restore 
law and order in these parts of the 
hills, otherwise I am afraid we have 

(General) 

tJ incur increasing expenditure during 
the coming moruths because this pro-
blem in Manipur Hills is closely con-
nected with the problem in the Naga 
Hills. That is why I say that restora-
tivn of law and order in these ~ 

is the first duty of fhe Manipur 
Administration as well as of the Gov-
ernment. 

We have heard of so many cases of 
violence, IOGting and all this in all the 
parts of the Hills: In the supplemen-
tary demand for grants there is a 
demand of about Rs. 9 lakhs for ~  

welfare of the Scheduled Castes and 
Scheduled Tribes. Most of these peo-
ple live in the Hills and unless law 
aDd order is restored it will be rather 
difficult for us to undertake these 
developmental activities in the Hillo. 

Regarding contribution to the Terri-
torial Council, we welcome it. Here 
only a sum of Rs. 2 lakhs has been 
allotted to it for repairing roads. That 
is quite inadequate because the roads 
there bave been under disrepair for a 
long time. 

There is another demand regarding 
cash allowance to the employees of 
the Territorial Council. The grant 
of this allowan<:!e is quite justified. Now 
the teachers in non-Government 
schools are also demanding this be-
cause they are entitled to the same pay 
and allowances as the other em-
ployees of the Territorial Council. So 
there shOUld be some provision tor 
that also, Government should make 
some provision for that. 

Regarding the food situation, 
wonder how the Administration in 
Manipui' has turned the surplus area 
into a deficit area. Last year, that ill, 
in 1960, the problem was so serious in 
the Valley that there were almost 
famme conditions there, lIS also in 
some parts of the Hills. It is good 
that the Government has undertaken 
s;>me test relicl workS, specially in 
the Thanlon area. This is very im-
portant because the National Council 
of Applied Economic Research in a 
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report published recently have em-
phaslsed that the prima!")' importance 
b. our Hills is to improve the trans-
port and communications. Then we 
can at any time rush foodstuffs to the 
scarcity areas. So the first thing is to 
improve transport and communica-
tIOns. 

I have only got one more point. 

Mr. Speaker: I am not going to 
allow him. The hon. Member is tak-
inJ advantage of the Supplementary 
D.-mands for Grants to have a general 
discussion on the entire State of 
A-hnipur. There is no provision for 
food here. 

Shri L. Achaw Singh: I have many 
things to say. 

Mr. Speaker: Where is the provision 
for food here? 

Shri L. Achaw Singh: I have done 
with Manipur. I want to make one 
more point. 

Mr. Speaker: So far as it being a 
surplus or a deficit State is concernP.d, 
how does that arise out of the Supple-
mentary Demands for Grants? 

Shri L. Achaw Singh: 
provision. 

Mr. Speaker: Where? 

Shri L. Achaw Singh: 
under item (c) it states: 

There is a 

On page 35, 

"The crops in the hill areas-of 
Churachandpur and Jiribam Sub-
Divisions of Manipur had suffered 
extensive demage." 

There is this reference to it. That is 
~  I raised it. 

Mr. Speaker: But he is talking 
about food. It only says that the 
crops there have got extensively 
damaged and 

"In order to provide relief and 
alternative means ot employ-
ment to the affected persons, 
it has been decided to con-
struc1: a sixty mile jeepable 
road from Nungba to Than-
Ion." 

Let him say anything about this road. 

Shri L. Allhaw Singh: I have done 
with it. I have only one more point 
regarding the food situation in India. 

Mr. Speaker: How can he talk 
about the food situation in India 
generally on this occasion? 

Shri L. Achaw Singh: Because we 
have been incurring such a large 
expenditure. 

Mr. Speaker: Hon. ~ has 
nothing more to say. He cannot talk 
about the general food situation in 
India. He is not entitled to do so on 
the 1~  Demands. 

Now, Shri Somani. 

Shri Somani (Dausa): Mr. Speaker, 
Sir, I would like to seek a clarifica-
tion from the hon. Minister of Steel, 
Mines and Fuel, in regard to a point 
to which a reference has already been 
made by my hon. friend, Shri 
Naushir Bharucha. There is a 
reference in the Supplementary 
Demands for Grants (Page 49) to the 
effect that it has been decided to give 
an increase in the average retention 
price of steel of the order of Rs. 45/-
per ton from 1st April, 1960. I would 
like to draw the attention of the han. 
Minister to the fact that there has 
been a lot of speculation in market 
circles during the last few weeks 
about the nature of this increase as 
certain press reports had already 
appeared more than a month ago 
about the probable decision of the 
Government with regard to the 
retention prices. 

The usual procedure of the Govern-
ment has always been to issue a press 
communique giving details of the 
decision whenever it is made in 
regard to the increase in retention 
prices. One is simply puzzled to find 
why the Government did not choose 
to adopt that usual procedure and 
something of an indirect announce-
ment has been made by way of making 
a provlSlon in the Supplementary 
Demands for Grants and saying that 
an amount of about Rs. 8 crores will 
have to be paid to the steel producers 
because 01 the decision which has 
been taken to raise steel prices by 



1863 Supplementartl PHALGUNA 5, 1882 (SAKA) Demands fOT 
Grants 

1864 

about Rs. 45/-per ton. As to the 
nature and details of this Rs. 45/-per 
ton increase in the retention price, it 
is not clear as to how much, in what 
variety and for what period each steel 
producer is likely to get from this 
decision 

It also appears that no reference 
was made to the Tariff Commission 
in regard to the increase in the cost 
of manufacturing which is the usual 
practice that has been followed 
hitherto. It appears that the whole 
problem of the cost of manufacturing 
has been studied by the cost 
accountants of the Ministry itself and 
some decision has been taken. No 
announcement has also been made 
about the period for which this price 
increase will continue. Nor have any 
details, as I just referred to, been 
given about the various categories of 
steel and how each individual steel 
producer will benefit by this increase. 
This is something which is very much 
puzzling. Even yesterday, the stock 
exchange operators were quite puzzl-
ed. Although specific mention of a 
definite decision about steel price in-
crease has been made in the Supple-
mentary Demands placed before the 
House no announcement as such has 
been ~  by the Ministry confirm-
ing this decision in the usual manner 
which has been the practice all along. 
I hope the han. Minister will clarify 
this in his reply so that whatever 
suspense is there may be ended and 
at the same time, the producers may 
also be enlightened about the nature 
of the decision which has been taken 
and details of increase for the various 
<:ategories and the policy which the 
Government wants to follow with 
regard to this vital matter which 
affects the development of the steel 
industry in the private sector. 

~ ~ (wrrfiTf.) 

~  'J"!' mITT ij; '1rt 
~ ~  Iffi[Tq ~ ~ I 

lfflT ;fo zx '1ft ~ I ,,'\ 
.ntn 'l>'flrn'f 'l>'T f 'f'!'f'l <Ji1' 

: Wo'f'ff 
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;o;rit ~ 

Ztxx it 
'It ~ I 

(General) 
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'f.'f ~ ~ W 1 ~ ;oit '¥'"' 
<;'iii fir<;,-;;rril' I \;Tf'f;if ~ ~ 
~ fir.rT ~ ~  lT1lT 'IT 
f'f; ~ ;;iT;fr;o ron-~ ~ ~1  
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~  

~ 1 ~ ~ mr: i:f 'flIT q"f, ;nr 
if; 'ffif ~ <lm ~  q"f 1 em: ~  
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(General) 
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~ f'!; ~  'ffif itm trnT'fU ~ ~ 
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>;R li ~ ;f 0 ~  if; m if ~  
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[>.ft ~  
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Shri Aurobindo GhosaJ (Uluberial: 
·My first cut motion relates to De-
mand No. 15. I do not know what 
principle is being followed in trans-
lating scientific and technical words 
into Indian languages. Grotesque and 
obsolete words should not be selected 
to replace current scientific and tech-
nical terms, because we have got 
bitter experience in OUr State. Some 
English words were translated into 
Bengali for our use, and these Bengali 
words were so grotesque and obsolete 
that they could not be used, and even 
in the Calcutta Gazette, English 
words are being provided in order to 
explain the Bengali words. For 
example, the word "police" is known 
even to the villagers and illiterate 
people, but in its place Government is 
using the word Aaraksh. For District 
Magistrate, it has invented the ex-
pression Zila Samaharta. Nobody 
understands these words. So, current 
scientific and technical words should 
be retained as far ase possible in our 
Indian languages. 

My next cut motion is in regard to 
Demand No. 32. This is in regard to 
the setting up of the investment cen-
tre. I do not know the type and 
pattern of investment contemplated. 
So far as I understand, this invest-
ment centre has been set up in order 
to induce and guide the investment 
.of foreign private capital. I request 

the hon. Minister to see that foreiga 
private capital is not allowed to be 
invested in indigenous industries, es-
pecially in the medium and small sec-
tor. I would like to give the instance 
of the soap industry in this connec-
tion. It was a growing indigenoUil 
industry in our country, and a lot of 
people were earning through this 
smaIl-scale industry. After the set-
ting up of Lever Brothers, the whole 
industry, especially in our State, has 
been destroyed, and it is in a ruinous 
condition. This small-scale industry 
is not able to compete with the giant 
Lever Brothers. Therefore, before 
foreign private capital is allowed to 
be invested, the hon. Minister should 
see that it is not allowed to compete 
with our indigenous industries which 
are growing in the medium and small 
sector. 

My next cut motion is in regard to 
Demand No. 49. I do not know why 
a big amount is being given to Assam 
for police. I do not know whetr.er 
the police was increased before or 
after the disturbances in Assam. If 
such a police force, for which Rs. 15 
lakhs is being granted, was taken be-
fore the disturbances, why did these 
disturbances take place? If the 
police was taken after the distur-
bances what was the necessity of 

~  so much money on it? 
Government may increase its spend-
ing on police, but nothing has been 
given by the Central Government to 
the Government of West Bengal for 
the rehabilitation of those who have 
been made refugees in the distur-
bances. 

Coming to Demand No.' 92, I do not 
know what the engineering defect in 
our present national highways is. In 
Bengal there were some old national 
highways which used to be rarely 
affected by floods and rains, but the 
highways constructed in the last ten 
Or twelve years, are damaged and 
washed off every year where there is 
no question of flood, but only heavy 
rains. The year before last there 
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were heavy rains, and the Calcutta-
Bombay National Highway was wash-
ed away, but an old highway like the 
Cuttack route was still intact, shelter-
ing persons in the affected areas. I 
do not know whether the materials 
which are being used for the national 
highways, and the engineering details 
like height and measurement, are 
rlefective, because of which the 
national highways are not able to 
withstand the buffets of the weather. 

Another point is in regard to 
bridges. In regard to the Rupnarain 
Bridge on the Calcutta-Bombay Na-
tional Highway, for the last few 
years we have been hearing that it 
was given to one contractor, that he 
failed. that it was then given to an-
other contractor. Though the road 
has been completed, without' the 
bridge it is useless. So, I request the 
hon. Minister to see that the Rup-
narain Bridge and the Damodar 
Bridge be completed within the next 
few months. so that these may be 
utilised by the travelling public. 

Lastly, Shri Tridib Kumar 
Chaudhury has already referred to 
the Farakka Barrage. If you are 
taking any amount in the Supple-
mentary Demands for this barrage, 
what was the reason that it was not 
included in the Third Plan? There 
is no mention of the Farakka Barrage 
anywhere in the Third Plan. If you 
are taking money far it now, what 
prevented you from including it in 
the Third Plan? So, I would like to 
have a clarification from the hon. 
Minister why it was not included in 
the Third Plan. I would also like to 
know whether it will be included in 
the Plan when it is placed before the 
House in its final form. 

II hrs. 

Shrimati Renu ChakravarUy 
(Basirhat): I would like to say a few 
words on Demands Nos. 32, 106 and 
124. 

First, I shall take up Demand 
No. 32, which deals with the ques-
1978 (Ai) LS.-5 

(General) 
tion of the setting up of the Indian 
Investment Centre. At page 17 of the 
explanatory memorandum, there is a 
concise s:a::menl of the proposal and 
the reasons therefor, In which it is 
stated: 

"It will also endeavour to pro-
mote wider knowledge and under-
standing in the capital-exporting 
centres of the world of conditions, 
laws, policies and procedures per-
taining to investment in India, 
advise and assist both Indian 
business on matters necessary to 
attract foreign private capital and 
technique and foreign business-
men on matters pertaining to 
investments In India.". 

In regard to foreign capital, even 
the policies which are proposed to be 
pursued by Government have not 
been placed before this House. As 
you know, Sir, the whole country is 
concerned as to where the country is 
going In view of the large amount 
of Indebtedness that we have con-
tracted. We are becoming more and 
more indebted on account of the 
entry of foreign capital, both by way 
of loans as well as by way of private 
investment. In regard to loan at 
least, one may feel that we may pay 
it back. But one is rather worried 
over the question of private invest-
ment. The whole tradition of our 
national movement has been that we 
have always felt that we should get 
out of the grip of foreigners who have 
tightened their grip through economic 
exploitation and their political hold 
over us. So, this question has 
assumed great importance. Recent-
ly, there was a statement by Shri Lal 
Bahadur Shastri in the Maharashtra 
Chamber of Commerce saying that 
Government were proposing to bring 
out some sort of policy statement 
which would guide the governmental 
attitUde for dealing with foreign 
capital. But nothing has come out so 
far. 

The setting up of this Indian Invest-
ment Centre, without the policies, 
laws and procedures being made clear 
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[Shrimati Renu Chakravartty] 
to us in Parliament, I think, is wrong. 
We should know exactly and we 
should be very clear in our minds 
that Government would not permit 
foreign capital to come in in such a 
way that though not today but at 
least on a future date, they may 
control us both economically and 
politically This was the question 
that arose in my mind. 

This Investment Centre is being set 
up to enlighten foreign investors 
about our laws, policies and proce-
dures, but we ourselves do not know 
anything about it. 

Sir, I was in Japan recently, and, 
was very much interested in learn-

ing that there is a law there in this 
regard. Japan is the land of private 
capital. In Asia, if there is one 
country which can be called the land 
of capital, and monopoly capital at 
that, it is Japan. There, I was told-
I do not know how far that is cor-
rect-that they had a law under 
which no business-house would be 
permitted to have more than 50 per 
cent. investment of foreign capital. I 
do not known how far that is correct; 
how far they abide by it also I do 
not know. 

Whatever that may be, here, we do 
not know ourselves what the policy 
being pursued by Government is. 
So, before we actually vote on this 
Supplementary Demand for Grant, 
we should at least be told that these 
are the checks that we are putting, 
these are the policies that we are 
following and son on. Otherwise, it 
may cause us a good deal of worry. 
In fact, I remember that once Shri 
Tyagi, who is a member of the ruling 
party and who is an ex-Minister, got 
up and expressed his concern at the 
way in which we were becoming in-
debted, and the repayment of the 
loans worried him to that extent. So, 
I would like to have a clear answer 
from the non. Minister on this point. 

Then, I come to Demand No. 106, 
relating to the Capital Outlay of the 

Ministry of Commerce and Industry. 
To a certain extent, this is also inter-
related with the earlier point to 
which I have made a reference. This 
relates to the new agreement with 
Messrs. Bayers for the setting up of 
a unit for the manufacture of basic 
organic chemicals. Here, again, an 
important question arises. Up till 
now, a public sector concern has been 
a concern in which only Government 
and at best Indian capital to a very 
small extent has been permitted. 
The first departure from that was 
made in the case of the Rourkela steel 
plant. There too, we found that the 
conditions under which the foreign 
collaborators were being permitted to 
take shares would actually lead up to 
a very high rate of interest. My 
han. friend Sardar Swaran Singh 
knows about it. So, those shares 
were again bought up by our Gov-
ernment, and the concern became a 
fully Government corporation. 

But, we find that in the case of the 
Hindustan Organic Chemicals, which 
is a Government company, what is 
happening is that the money which 
we intend to pay as private technical 
assistance will come back as equity 
capital. The calculations have not 
been given to us as to how much it 
will come to, what the total amount 
of equity capital or the percentage of 
shares which will be held by the 
private foreign firm will be. This is 
a very important question, for, we 
are being told that this kind of thing 
is going to be done more and more, 
and that we are going to permit 
private foreign capitalists to come in 
as shareholders in a public sector 
concern itself. I have not been fol-
lowing very much in detail what has 
happened in the case of the Rourkela 
plant, but I understand that Govern-
ment have again bought up those 
shares, and the concern has again 
become a fully Government-owned 
company. In spite of that, we find 
that the same kind of thing is again 
being done in the case of the Hindu-
stan Organic Chemicals Ltd. 
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In the explanatory memorandum, it 
has been stated: 

"It became necessary for Gov-
ernment to subscribe to the share 
capital of the Company simulta-
neously to maintain the parity of 
Government holding in the com-
pany and also for providing 
liquid resources for meeting the 
preliminary expenses, etc.". 

What is meant by the term 'parity'? 

There is one other thing also that 
we would like to know. Recently, 
the Reserve Bank of India has made 
a statement to the effect that in their 
view, if a company allowed beyond 
40 per cent. of foreign capital to be 
invested, it would be rather danger-
ous. So, we would like to know what 
the term 'parity' means. 

It is also stated in the explanatory 
memorandum in regard to the Bayer's: 
Intermediate Project, that: 

"As it has since been decided 
to entrust the execution of the 
project to a Limited Company, 
the purchase of whose shares 
involves .... ". 

As you are aware, Sir, in the Esti-
mates Committee, we had offered a 
criticism on this point, and we had 
said that institutions which were 
going to be set up in the public sector 
should be corporations. I spite of 
that, we are now being told that in 
regard to the execution of this very 
important heavy chemicals project 
whic'h is one of the basic industries 
in our country, not merely a basic 
industry but an industry which we 
considci" as something which com-
mands a strategic height, we are per-
mitting private foreign capitalists to 
become shareholders in that concern, 
and further that this proj ect is going 
to be entrusted to a limited company. 
We should like to have an answer 
from Government on this point also, 
before we vote on this Demand. 

Now, I come to Demand No. 124 re-
lating to capital outlay on Multi-
purpose river schemes. This relates 

(General) 
to the additional amounts which we 
have to grant for the Ganga Barrage 
Project. I am not very clear as to 
what exactly the sum of Rs. 1000 
asked for is going to be utilised. In 
the explanatory memorandum, we 
find that: 

"The Ganga Barrage Project 
has been devised to meet this 
requiremen t and it is necessary 
to proceed further with the con-
struCtion of the proj ect so as to 
avail of the current working 
season.". 

Of course, they say that during the 
current financial year, there will be 
a re-appropriation of the saving with-
in the grant. We want to be quite 
clear as to what exactly is happen-
ing with this Ganga Barrage Project. 
We are not very clear at present as 
to what is happening. I remember 
very well that even in this House it 
was admitted that this was a project 
which was absolutely important from 
the point of view of the very life of 
Bengal. Sometimes, we are told that 
it has been accepted, but at some 
other times, we are told that it has 
not been accepted in the Third Plan. 
There is a complete sllence on the 
whole thing. 

Now again, we are being told that 
we have to vote an additional grant 
of Rs. 1,000. What is this sum need-
ed for? Are we really proceeding 
with it? What is the actual position? 
Is it only in the stage of investig;l-
tions, or has the construction started? 
After what has emanated as a result 
of the talks which we have had with 
Pakistan, are we really serious in 
proceeding with this? Not only the 
port of Calcutta but the very life of 
Calcutta, and in fact, the whole water 
supply system of Calcutta is being 
affected by this;- the whole lower 
reaches, not only of the rivers the 
Bhagirathi and Hooghly but of the 
whole system going throt1gh the del-
taic region of Bengal, including the 
Sunderbans, are silting up. The 
whole of Bengal says with one voice 
that this Ganga Barrage Project 
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should be taken up. But we do not 
want to vote for this token grant of 
Rs. 1000 not knowing what is going 
to be done ultimately. Let us know 
clearly wnat Government propose to 
do  in regard to this project. 

Some Hon. Members· rose-

Mr, Speaker: The hon. Ministers 
also must have some time to reply. 
I originally asked hon. Members who 
wanted to speak. Then only a few 
stood up. 

Shri Braj Raj Singh (Firozabad): I 
will take only five minutes. 

Ch, Ranbir Singh (Rohtak): I will 
aiso take only five minutes. 

Mr. Speaker: Every ministry ha! 
been referred to. Therefore, t.lJo> 
Ministers must have some time to 
reply. 

15ft ~ Til' ($<T<J) 
lfTif.fT1t 'fSll'if ~  q' futii ~ ;rl'<f'{' 
n t ~ ,rfdf ~ ~  ~  W I ~~ 
mm ~ ~ ~  it m<n <l'h: ~ 

~ ~ 'I'm ~

"Larger imports, particularly 
of wheat had, however, to be 
made to meet the food require-
ments of the country and for 
building up of reserves." 

~ Of;, +l'cl<'fif ~ ~ fiji ~ ~ ~ ~~ 'liT 
~  ,'!ill ~~  il'llT<o.r ~ 'lit ~  ,,:iff'!: 

~ ~ ~1  ~  fo!;lfT ~  q')< 

~  'fi'T f1f'fim' ~ ~  I ~  ~  

it ~  futj; 1 ~  1:1;'f> 'jm''f ~ ~  ~ fo!; 

~  "'l'r<::r ~ "'l''r<!:r ~ ~ lrf.:ft 
~~ fo!; ~ ~  'li't ~ 1 t if:;rr.r ..:rc:f.t 
'I1t <n:'fi 'fi''I11 ~ ~ :;rrif I ih:r qq'iff 
fim'rn ~ ~ fo!; q'11: 't< ~ ~ '!itMr 
'I1t :;rrcn, ~ t ~ ~ 1  q;rflflf 

tp ~ it<: mr "fRIT '"' «< fu;r;i 
'fiT oil ~  ~~ ~ ~ ~  'f"" ~ ~  

~ ;ft Q<'f rn 'fi'T '!itMr 'I1t ;;ncfT, 
m ~ ~ '{Pftt '1<: ~  ~ ;r @i{ 

If'l:ifT 'i?<'1T I ~ ~~  ~ 'fiT ~ 

~ ~~ if mzrr 'fT, flTff it ~ ifm 'fiT 
fn fo!;ltT '1'1tT 'iT fo!; ~  'liTfmr t 
~ lft <t& ~ 'fiT IT<<<1T i?:<f ~ lrT 

~  f;rn 'fiT q,r'lpl'r't ~ 'I1t -srTmr;r 
m ot<:'l'f11: <n: ~ ~ I 

~ ~  'fiT ~  ~  ~ I 

~ <f'fi ~ ~ ;rift ~ ~  CfiT <f'fi 
~ ~~ t 'liJ'll' if ~ 1  ~  

ifi?:T <fit I ,,!or 1~ t ~ ~  1~  

~ fo!; '1'1f;fifc-'fi'T <n:'fi ~ ~  'fiJ'll' ~ fuQ; 
f;rcr;;r li'illT n:-1tT '1'l1'r, '!<3' 'iiI ~  

~ 'fIfT <f'fi 1 ~ '1i?:T ij'fT ~ I 
~~ ~  'tft ~ "ICf 'fill' ~  m 
<m <t& <:'T tli %, 'Il'T "'>:1Tl1'r 'Tl1'T ~ I 
n'la hrs. 
[MR. DEPUTY SPEAKER in the Chair] 

1rtT <fOi'f"n.r ~ fo!; ~  t <r:;rr.r ~  

00 <n: ~ ~  n:-l1'1 "ffit, <frf'F 

~ "!<"Ii ~ ~ 'F ~ t lfJ'll'(:r ~ 
~  ~  m d'oq;·mq;im ~ 
~  

-q ~ m ~  ~  ~ f'li OfT 'l;fifr;;r 
~ f'f;m ;;Wf, llr ~  it il' .. m fo!;1l'r 
"fr.r, ~~ 'lif ~ ~  m oT'F lrRr ~ I 

~ Cf+rllf ~ ~ ~~  Ifq;fitc 'liT '1rf;;r41 
t 1J:CIrf,r'fi m.: 1 1 ~ lJ:f'l'Jip{ ftm+r ~ 

lrRr ~  "iff.!; 'I{' ~  ~ f'f> ~ 

<ITt if ~ 1 '1'mc: 'li'T oil '1,R'JT m 
;;ncfT %, ~ "<'ferT ~  ~  ItT '{\1 om: it 
~  ~ ~ ~ ~  <fT "fTCfT ~  

llT ~ <fT "fRrT ~  <'IT ~ 'lIT ~  

;rift f'PllT ;;mrr % I ~ tj' ~  mr< -srT .. ~ 
m ~  'l<: ~  ~ I ,,'J om: If -q 
t:1;'fi ~  fireT;;r ~ t ~1 1  ~  ~  

~ I 'F ~ • .( t ~ ~ ~ ~ ~  'lIT 
~ oftf;rit I 1~ ~~  ~ i{ ~ <flf 

f.i!;r;T v:rr fo!; ~  ~  l!' ~ ~  'tiT <1T1T 
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f'filn' ;;rrif I m it ~ ~~ it ~ if; 

~ ~~~~~ 1 

~~~~ ~  

~ ~ ~  ~ ;ITt if ~ 
~~ ~~ ~ 

~ ~~~~ ~ 
'Ii, ~ lIlT $t<;ft ~ ~ ~ I IIf'lft 
<mit q;n;: it ~ I!fif<: ~ 1ft for; <f5rT;f 

~ ~~ ~ ~ 

~ ~ ~ it ~  for; ~ ~  

<t't ~ ~ ~ ~ 'til m'Ji m: 'R 
~~~~ 1 ~ ~~  

~ ~  ~  w ;ITt it ~ ~ 
~~ ~ ~ ~~ 

~ f.f;;;rif ~ ~  <iT ~ ~ ~ 
<'I1Tl<IT ~  ~ it; ft;ro; ~ ;f.r 
~ fu"!IT Gfl<f ~ m ~ ~ <t't 
~ ~ ~~~ 

1J;T TJ" m <iT '!iTfmr ~ ~  m 

1 ~~ ~~ 

~ 1 ~ ~~ ~ 

.q ~ ~ ~ ~ f.f; ;;IT ~  ;;IT ~ 

~~1 ~ ~  

'!iTfmr ~ I 

-srnmiic ~ ~ 'fln ~ ? ~ 
~  it ~ '!iT '!iTfmr ~  ~ 

~ fif;lrr om!T ~ f1J; ~ it ~ 'Ifr 

~ 'f it om: <'ftm 'fiT ~ <5't<i; "r<r 
'R flf.f ~1  .".,. ~  ~ ~  'f 

~ I ~ WR m 1¥ ~ 'lillf ~  

~ ~~ ? 

~ "fP: m ~  it ~ it ~ lJCfT<i 
~ ~ ~ ~ it ~ <mfur fif;lrr 
f.f; ~ it tiGfl<r ~ ~ ~ 1fiT!fiT 
~~~ I 

The Deputy Minister of Food and 
Agricnlture (Shri A. M. Thomas): 
There is no demand relating to sugar. 

e:fr ~  '!I:(f: ~ iR'!i ~ 

~ m <iT '!iTfmr ~ ~  '3"lJ 

Grants 
(Gener .. l) 

'R WllT ~ ~ ~  ~ ;f.r ~ 

~ ~  ~ for; w it '!,,"II\flI'i\le Wi 
it ~ <'ftm 'fiT <ref 'R ~ fir<;r 
~ ~ ~ iR'!i WR ~ ~ 

~~ ~ ~~~ 

~~  

.q ~ ~ for; ~ ;mff 'R f<r;m 
fif;lrr Gfl"if ~ ~ ;f.r oT<!; m <iT '!iTfmr 
~ Gfl"if I 

~~ ~ ~  

~ ~ ~~ ~ ~  it; 

~ ~ ~~ I ~ 1  

;rtiff 'liT $ fui ~ ~ ~ for; Fcmft 
~ ~  it ~ ~ ~ it 
om: <pIT 'fiT ~ it ~ ~ <'I1Tl<IT 
~ ~~~ ~  

~ ~ lli1r <iT ~ '!iT ~ ~  

f;;rn 'liT 01fu:T ~ ~

"Team of journalists from the 
United States of America invited 
by the Government of India in 
connection wit.':t the publicity for 
the Third Five Year Plan-
Rs. 1,48,000. 

"Team of journalists from the 
United Kingdom and other 
European countries invited by file 
Government of India in connec-
tion with the publicity for the 
count.ry's development plans ab-
road-Rs. 1,05,000." 
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~  ~ ~ I 

w ~ <lR fullts ~ ~  it ~ 
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~~~ ~ 1  
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(General) 
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~ f.;;CRT ~ ~  fi!;a;;T ~ fur if 
<1?'1 ~ f.l; ~ ~  "IfTIn if; WG<: 0011 

~  ~ 9;[R m'fiRT ~ ~ 

~ I 1 ~ o;nTI +it ~ ~ f.l; for« 'ffif 
~ fu1i <n: ~ ~ ~  ~  '31I 'ffif 

it if ~ ~1 f.l; WI': ~ 'f1T ~ 
.. ~  ~ 4' ~ ~ f.l; ~ ~  

~ if; f<;rif ~ ~  f.l; ~ ~ 'f1T ~ 
~ "IfTIn <ril', ~ ~  ~1 ~ ~ ~  

0;; IT, ~ ~ ~  ~ f.l; ;;it om m;;r 
~~~ ~~ ~~ 

~ ~~ ~~  

WG<: ;;it ~ ~ ~ ~  ~ ~ 'f1T 
~ if; ~ ~  f;r;{ '1ft ~ ~ 
moT ~  <l ~  ~  ffi ~ 'f>T ~ CR'Ii 
~ ~ I lilT1ft' ~ III ~ 'li\m 

(General) 

'mf ~ ~ WI': '31I '1ft ~ ~  

~  ~ if; rn ~  ffi 1l ~  ~ f.l; 

~ ... TiT ~ ~  ;;fh: ~ ~ 'f1T 'lgff 
~ 00 ~ I ~  ~ mGl:ft ~ ~  

'1ft ~ ~ ~ ;fu; 00 <n: ~ ;;rR 
*'" ~ I m ;ft;;r ;it ~ if; ~ ;r 
~ ... fiI;<n, ~ if f.l; ~ ~  "IfTIn 'In 

~ f<;rn ~  ~ if; 00 if ~ ~ ! 
~ ~ ;it f;r;rr f.l;m fiftr<ft ~ if;, 

m ~  ~ ~ ~ if; ft<nrrq; ~  

~ ~  m ~  ~ ~ ~ ;it ifl6!f 

flR gCJ;, WI': q-T% ~  ~ lfiIT ~  

~ ~~  1 ~1 ~ 

~ ~~ ~~~~~ 

q;;rc it <l ~ ~ 'Ii'( f.l; ;;it m W51: 
~  ~ ~ '!I'h:: ~  if; ~ ~ 

if; .nor ~ ~1 ;;rr;ffi ~  lIT ;;it 'nfulfT-
i'fc 9;[R ~ 1  it i'tk1<: ~ ~  

~ ;;rr;ffi ~  WI': <l ~ 'f1T 'If1m 'mf 
'Ii'( ffi ~ ~ ;it ~ ~  ~ ~ ~ 111 

if; ~ <n: ~ ~ I ;;fh: '31I if; f<;if 
q;;rc if <l'lT <m ;;rr<l I 

Shri Ajit Singh Sarhadi 
(Lucihiai1a): Sir, I will refer to only 
one item-No. 72--which pertains to 
the R(habilitation Ministry. The 
Bmount asked for is only Rs. 10,000 
to pay aff eight court decrees against 
the Government. The amount as muc'h 
is 8l1lall and I do not want to go into 
the details thereof. But certainly a 
matter of principle and policy is in-
volved in this litigation that is going 
on under the administration of the 
Zvacucc Properties Act as well as the 
Displaccd Persons Relief and Com-
pCJ'sation Act. I want 10 ask the 
r:eputy Minister: what is the policy 
of the Government with regard to it? 
We have got two Acts at present. 
There were eight categories of evacu-
ees properties which were exempted 
from acquisition ~  the Displaced 
Persons (Relief a.r>:1 Compensation) 
Act. Still those categories are evacuee 
properties and they have not been ac-
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<luired and they could not be given 
t.o the displaced persons. We are at 
present in the stage of ~  of 
compensation against the clrums. I 
know that the hon. Mi.nister is keen 
to l1a-,'o the Ministry liquidated. But 
it would be appreciated that the 
torums of litigation under both these 
Acts are so many and so diverse 
that they shall ihave to be looked into. 
We have got managing officers at one 
level, then the Assistant Settlement 
Commissioners decide the matter and 
then they go in appeal to the Chief 
Settlement Commissioner. Then there 
18 ~ residuary powers under section 
33 and then there is the high prero-
"ative with the High Courts under 
;rticles 226 and 227. There are 1100 
cases pending articles 226 and 227 at 
the present moment. Leaving aside the 

~ ~ pending with the High 
Court there is enormous litigatio" 
that ~ pending with the Chief Settle-
m('nl Commissioner and the Assistant 
Settlement Commissioners. There are 
thousands of applications pending 
und<:>r section 33 under the residuary 
powers of the Government I am ask-
ing this question: have we not reach-
ed a stage at present, particularly 
'vhen the Ministry to be liquidated, 
when some method should be found 
out whereby this litigation is avoided. 
If any hon. Member goes to the Jaisal-
mer house. he will find thousands of 
~  still there, paying stamp duties 
and running after <the lawyers .lnd 
pursuing their litigation. We have 
come to a stage when the word 
'refugee' and the 'evacuee property' 
shoui'd be eliminated and earlier 
steps shOUld be taken to end this liti-
gation. The rules which supplement 
the Act provide the forums and at 
one stage or the other everybody 
wants to go to the logical end and 
use thp prerogative of going to the 
High Court, under articles 226 and 
227. That prerogative is bound to re-
main but the o<ther forums that are 
there under these two Acts should be 
abolished. In order to give some 
finality to these things, I brought for-
ward a Jlrivate Bill of course, sug-

ge3ting tihat all properties that are 
IK'rmancntly conferred to the displac-
ed p,'rsons in payment of claim should 
not be reopened after six months 
haVe lapsed. That will give finali13r. 
But that is only one part of the case. 
There are other things also such as 
the failure of adjustment against 
claims, etc. The Budget discussion 
will come later and r shall have an 
opportunity to talk about it then. at 
length. For the present, r submit that 
we have reached a stage when the 
Ministry should seriously think of 
reaucillg this heavy expenditure on 
litigation; it would save millions of 
people from the litigation if there is 
some finality is given as r have sug-
gested. 

Shri Tyagi (Dehra Dun): Sir, I will 
not take long time. r wish only to 
point out that the Slate is getting 
h<>avilv indebted from day to day and 
I 8 ~  to the Government, parti-
cularlv the Finance Ministry, to re-
vise . the:r expenditure and even if 
there are drastic cuts, they will be 
welcomed by Parliament. The ex-
penditurL is increasing every day and 
there are chances for effecting some 
economies. These are my general 
remarks. 

State trading is involved in many 
of our transactions and only this 
morning we were told that there was 
a profit of more than Rs. 15-16 crores 
on fertilisers. We need them more 
and more far producing foodgrains. 
But to make profits out of the sale of 
fertijisers is sOmething which Parlia-
ment would perhaps like to express 
its opinion on. Should Parliament per-
mit the Government in its transac-
tions, industrial as well as commercial 
to do so, Shall we not fiIx a limit to 
profits? Therefore, I suggest that the 
Government might see the logic ot 
coming before tohe Parliament and get 
its overall sanction for the percentage 
of profit which the Government is 
entitled to make; the Government may 
vary the rates within certain range. 
r do not want to force this. I know 
the practical difficulties or the ad-
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ministration. It is never possible 
always to limit the profits. But then 
they might get an overall  percentage. 
say, 10 per cent and not more than 
10 per cent. T,ney might vary it ac-
cording to the conditions of business 
or indu>try. When profits are so high 
and when they go to crores of rupees 
in the case of consumer goods such 
as fertilisers, cement, iron and steel 
a"d ~  many other things, and when 
Government are having such trades 
in their hands,-more and more busi-
ness will be ,had by them-I suggest 
l.nat, if Parliament consents, the over-
ali profit may net be exceeded, and 
that a percenta·ge may be fixed. 

Mr. Deputy-Speaker: Shri M. C. 
Jain. He must be very brief. 

Shr; 1\J. C. Jain (Kaithal): will 
1<.) tbrough briefly-three or four 
ppints. 

Mi'. Deputy-Speaker: He may take 
'10t more than one minute for each 
point. 

Shri M. C . .JaiD: With regard to 
Demand No. 96, an additional sum of 
Rs. 4.29 crores is demanded for store 
pmeha,<'. I have no objection in 
graniing taus money. But I want to 
make Hlis point. 'I1he Store PurChase 
Department of the Ministry should 
nurchase as many articles of stores 8lI 
possible from the small-scale indus-
trips and the small scale sector. There 
is generally a tussle about this. They 
generally used to purchase the stores 
from the large-5Cale sector, Now that 
t..'le small-scale industry is coming 
into the picture, all manner of tussles 
have arisen. The Store Purchase De-
partment does not want to purchase 
the stores from the small-scale sec-
tor though, during the last three or 
four years, there has been some im-
provement. But I wish that the Minis-
try takes this matter into considera-
tion. The small-scale sector deserves 
encouragement. If you compare the 
figures. you will find that the amount 
d stores purchased from the large-
scale sector is 97 per cent of the whole 
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quantity of article3 which they pur-
chase. This is a point which I want 
to stress. 

The second point is with regard to 
Demand No. 59 under the Ministry of 
Home Affairs. It comes under mis-
cellaneoUs expenditure, and there Is 
a provision of Rs. I! crores for flood 
relief in Jammu and Kashmir. A 
similar provision is made with regard 
to Tripura and Himachal Pradesh for 
the same purpose, namely, flOOd re-
lief or drought relief, etc. I want to 
S9Y with all the emphasis at my com-
mand that this method of ~ 

gratUItous relief is very, very un-
desirable. I know that relief has been 
<lj'tributNi freely during the last few 
months in Rahtal\:, Kama!, etc., in 
Punjab also. There is strong resent-
mOI,t from the public against this 
rratuitolls relief. We are making the 
people beggars. It is wholly undesir-
abic. Wherever there is a calamity, 
lei ~  work be provided and those 
who work in suo..'l projects as may 
be provided be paid. But to give 
anything free is absolutely undesir-
,,1Jle and I t'hink the sooner our Gov-
crmr,ent stops this practice, the bet!«. 

Then I come to Demand No. 92, in 
which a provision of Rs. 19 lakhs is 
made for the national highways. It 
j, slated that becaUSe of the floods, 
t·!lis amount is required. I want to 
S8Y that sO far as the grand trunk 
rc.ad is roncerned, it passes through 
Punjab and so many other areas, and 
because of the waterlogging there--
even the water table is rising-the 
road is damaged. Unless Government 
does something 10i' waterlogging and 
prevents waterlogging effectively, the 
need for supplementary grants for 
this purpose will always continue. I 
want to urge that the question <)f 

~  must be tackled and the 
sooner It is done, the better. 

My last point is with regard to 
loose hudgeting. r find loose budget-
ing under various hellds. Supposing 
there was an initial grant of Rs. 10 
crore" there is a supplementary grant 
()f Rs. 2 crores demanded. I 1:Jhink 
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this is not faia-to the House. Sup-
plementary grants may go up to four, 
five or six per cent. of the original 
grant, but why should the demand for 
supplementry grants be SO high as, 
say, Rl. 2 crores, when 1!he initial 
demand is Rs. 10 crores 

I have collected some instances in 
this regard. For example, in Demand 
No. 54, the original grant was Rs. 6.93 
ere· res , now the supplementary 
demand is Rs. 82 lakhs. With regard 
to Demano. No. 56, the original grant 
was Rs. 3.37 crores; nOW, an additional 
sum of Rs. 60 lakhs or SO is required. 
It is about 20 per cent. Similarly, 
with regard to Demand No. 57 the 
original grant was Rs. 4·26 crares. 
Now they require Rs. 50 lakhs more. 
It is loose budgeting. I would 
urge that the Ministries should be 
more careful when they frame their 
original budget and make their initial 
demands. 

The l\fin!ster of steel, Mines and 
Fuel (Sardar Swaran Singh): Mr. 
Deputy-Speaker, Sir, han. Members 
have sought clarification with regard 
to the revised estimates for Demand 
No. 82. I would attempt to clarify 
the position in a very few words. The 
maior change in the provision is for 
payment. to the marginal producers 
and ,..,.roUers. Under this head, aU 
the payments to the producers includ-
ing thc adjustment and arrears of 
retention price are made. Then, the 
payment due to the provisional 
increase in the retention price by 
about Rs. 45 per ton has been indi-
cat ed in the explanatory note. This 
increase in the retention price was 
communicated to the Iron and Steel 
Controller on the 1st February, 1961. 
This increase has also been communi-
cated to the main producers, and so 
there is no secrecy about it. 

This increase is the average of the 
i:1creases that have been granted for 
various cate!l'>ries. In the communi-
cation to the producers, no average 
has been communicated. The reten-
tion prices have been fixed for diffe-

rent calegories, and that the com-
munication has already gone to the 
producers. For convenience of expres_ 
sion and calculation, it has been men-
tioned as "n average increase of Rs. 
45 pcr tall. This increase is the over-
all pr;ce wh:c'h prevailed in the pre-
viou> fl-.re-year period. This was 
Ro. 47 ... 59 ver ton: The basic reten-
tion price for the five year period 
was fixed on the basis of the total 
production assumed for the entire 
period by the Tarifi Commission and 
on a level of estimated costs.. I was 
a weighted ~  price. The vari-
ous increases given from time to time 
were also granted on the weighted 
average oasis, that is, on the assumed 
rroduction for the entire period of 
pxe year<. If instead of expressing 
tbe cost ('n the weighted average 
basis. the i.ncrease in cost had been 
given on a straight-line basis, from 
tile respeciive dates on which the 
increase has actually occurred, the 
average price at ,the end of the five 
year periOd would have been about 
Rs. 496 per ton. Therefore, the reten-
t;on price On the 31st March, 1960 
was about Rs. 20 odd less than what 
;t would ha"e been if escalation had 
been done in the normal straight-line 
manner. 'I'he five year structure of 
prices enoeu On the 31st March, 
1960. and the new retention prices 
have to be fixed from the 1st April, 
1960. 

Thri Tangamani (Madurai): For 
how many years? 

Sardar Swaran Singh: am coming 
to that. According to the agreement 
entered into with the two steel com-
!Janies, that is, Tatas and Indian Iron, 
new retention prices have to be fixed 
i'l consultation with the Tariff Com-
mission. A s  a preliminary to a refer-
ence \.0 the Tariff Commission, our 
cost accountants undertook a preli-
minary Mst examination of Tatas and 
IndiaI' Iron. They went into every-
t\ling in considerable detail and took 
four to five months and reported in 
November. 1960. A study of this re-
port reveals that on account of the 
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in<:rease In cost calculated according 
to p.stablished principles, the reten-
tion price is likely to be revised up-
wards. The price is provisional and 
is liable to further adjustment. A 
reference to the Tariff Commission is 
separately being made. The price fixa-
tion for the new period will involve 
consideration of manv new factors, 
and therefore. a fin.3l decisiDn will 
~  several months. It is precisely to 
avoid hardship by this process that 
Governm"nt have granted a provi-
sioRal increase subject to adjustments. 
The provisional price has been com-
municated to the main producers for 
expediting the adjustments. There is 
no secrecy a bout it. 

Shri Somani mentioned about spe-
culation in tpc market. Speculation in 
the market is very difficult to pre-
vent, but I do not see any reason for 
sp.,culation because the increases that 
have been allowed are supposed to 
leok after the cost. They have not 
~  much to do with the declaration 
of dividend and there is no major 
"hang" in the policy of dedaring 
dividend.;. Therefore, if there is any 
'\.Ieculation, that is part at the tunc-
tieming of thr stock exchange for 
which t·)}ere is little justification. 
Whatever may be the normal appre-
ciation, depreciation or fluctuation, 
that is a matter which it is not for 
me really to pxpress any opinion upon. 

My han. friend, Shri Bharucha, 'has 
I"l'pCQted his grievance again, which 
he does I'Ilmost every year. His argu-
ments are lIpe same and my reply 
would be the same. Therefore, I would 
not like to repeat it. He is not satis-
fied with the policy ot subsidising 
high-priced imports from 'fue equall-
,atioT. fund aT.lI he is opposed to the 
principle of makin·g imported steel 
available to th .. consumer at the same 
price as indigenous steel. We have 
given very careful consideration to 
this matter and it is an equitable 
decision that the imported steel and 
l:-'tc mdigenous steel should be made 
available to the oonsumer at the same 
price. That is a well established prin-
ciple and I need not elaborate on it .... 

Shri l'yagi: Will the rate 
when you makE' lesser imports 
what you did last time? 

vary 
than 

Sard·;r 8waran Singh: That is per-
fectly ~  'becaUSe the volume of 
imports now d .. creases. Therefore the 
outgoings from the equalisation fund 
will be muca less. That means larger 
accumulations and additiQlls to the 
resource"" which go to my han. friend, 
the Finance Minister .... 

The l\linisl.er of Finance (Shri 
l\forarji Desai): Back to you again. 

Sanlar Swaran Singh: '. and back 
to the country for the interest of the 
community as a whole. 

Shri Tyagi: It will again accumu-
late: .. 

Sardar Swaran Singh: You say on 
the one .hand that we are spending 
so much and our loans are increasing 
and on the other hand it will 
accumulate. Anyhow, that is a matter 
into which at this stage I need not 
go. I have tried to clarify the position 
so far as the increase in the retention 
price is con{'erned. 

Shri Tangamani: How long will 
t,his increase of Rs. 45 per ton in the 
retention price continue? 

Sardar Swaran SiBgh: I have al-
ready bB.id that this will be subject 
to adj ustmcnt depending on the re-
commpndations of the Tariff Commis-
sion. I have said that a reference ;s 
being made to the Tariff Commission. 
After going into the various factors 
if the Commission recommend ~ 
higher price, something more will eo 
o"t of the equalisation fund. It they 
recommend a lower price, that will 
he adjusted. 

The MinIster Of State in the Mlnis-
try of Home Affairs (Shri Datar): 
Sir, only a few points have been 
:-aised in I'egard to the Home Kin!-.-
try. I would first deal with Manipur 
whIch is a Unior. Territory. My friend 
who had been in detention for nearly 
en.. year was repeatedly saying that 
the agitation that ru.d been started 
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there was peaceful. May I point out 
tha t it was never peaceful? In fact, 
a number of acts of great violence 
had been done a,d attempts were 
made to para,ys€ the whole adminis-
tration. That is why Government had 
to take certain special steps. 

The subject-matter of the agitation 
itself was one which did not admit of 
any agitation at the other end. If, for 
example, the hon. Member or any 
other hon. Members were not satis-
fied with the form of the administra_ 
tive set-up there, it is perfectly open 
to them to follow constitutional 
methods or to move this House. That 
was not done at all. So long as the 
States Reorganisation Act remains as 
it is, the Government had to carry on 
the administration and had to meet 
also the threat that was raised by my 
hon. friend and by other friends as 
well. That was why certain amounts 
had to be spent over the police admi-
nistration and also on other items of 
administration. 

In respect of the amounts that were 
given to Assam police, may I point 
out that they were not for the present 
year? They were for previous years 
and it is only during this year after 
the last budget had been accepted 
that this demand was made. That 
was why they had to be included in 
the supplementary budget. 

Another contention was raised 
regarding Saraikalla_Kharswan. Shri 
Panigrahi contended that there Oriya-
speaking people had not been appoint-
ed and Oriya forms had not been 
given. That is not correct at all. 
Often times questions have been ask.. 
ed and this matter had been settled. 
When the States Reorganisation Act 
was passed, there was a long discus-
sion also. Inasmuch as there are a 
certain number of Oriya-speaking 
people there, Government were 
anxious to see> to it that the enume-
ration work was carried on quite 
efficiently and impartially. That is 
why the Registrar-General of Census 

Operations himself went there and 
made certain arrangements to the 
satisfaction of alI the persons concern-
ed. Even more forms were given 
than the population warranted. 
1,25,000 individual forms were given 
and 30,000 forms in respect of the 
population also were given. The 
Oriyan population is roughly about 
50,000 and not more. Ali the same, so 
far as census operations are concern-
ed, Government are anxious that 
accurate information is received and 
a number of Oriyan persons knowing 
Oriya language have also been 
appointed. About 25 Oriya super-
visors and 239 Oriya enumerators 
have been appointed. Under these 
circumstances, it would not be fair 
to say that persons knowing Oriya 
were not appointed at all. Therefore, 
in regard to this point Government 
have taken proper steps. 

Regarding Jammu and Kashmir, 
Shri Jain contended that even when 
there are natural calamities like 
Hoods, the Government of India 
should not give any help at all. That 
is not quite correct. In respect of 
Jammu and Kashmir, there were 
severe floods in 1957 and 1959. The 
note makes it clear that this amount 
was given only for the purpose of 
establishing the prices, not for any 
other purpose, by way of charity or 
only to help the people in a gratui-
tous manner. Jammu and Kashmir 
experienced severe floods in 1957 
which caused considerable damage to 
the crops. The Govemment of 
Jammu and Kashmir approached the 
Government of India for additional 
grants to cover the losses incurred by 
them on the sale of foodgrains at 
subsidised rates. 

In respect of natural calamities, we 
have got certain rules under which 
we give grants to all the States 
whenever there are similar calamities. 
That is why in this particular casE' 
help had to be given to Jammu and 
Kashmir. As that help was asked for 
after the budget estimates had been 
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prepared and passed by Parliament, 
it had to be included in this supple-
mentary budget. 

14 Jus. 

The Deputy Minister 01 Irrigation 
and Power (Shri Bathi): Sir, hon. 
Members from West Bengal were 
naturally anxious to know about the 
position of the' Ganga barrage. Shri 
Chaudhuri told the House the impor-
tance of the project in view of the 
deteriorating condition of the port of 
Calcutta. The Government is fully 
alive to the problem and in spite of 
the various difficulties that have been 
mentioned to the House earlier, the 
technical examination is practically 
over and I may inform the House that 
the Government have decided to go 
ahead wi th the further construction 
of the project. 

The Minister 01 Law (Shri A. K. 
Sen): That is why 1 wanted him to 
speak first. 

Shri Bathi: ~  project has been 
included in the Third Plan and a 
suitable provision is being made. We 
have also informed the Pakistan Gov-
ernment of this decision and the pro-
gress on the project. 

So far as the estimate was concern-
ed, Shri Chaudhuri said that this 
Rs. 56 crores was mentioned even in 
early 1954. The earlier estimate was 
not Rs. 56 crores but Rs. 39 crores. 
The latest estimate is Rs. 56 crores. 
Yet the detailed designs have to be 
made. But we do not want to wait 
for the detailed designs. The progress 
on the construction will go on While 
the designs may come. 

. Shrlmatl Renu Chakravartty: 
for all the three parts which 
been mentioned of the project? 

Is it 
have 

shri Rathi: Yes loi' all the three. 

So far as the present position is 
concerned, we have already made 
some progress. The main road and 
rail communication to Farraka has 
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been completed. The national high-
way from Calcutta on one bank and 
Khajuriaghat to Maida are also com-
plete. The railways have completed 
the conversion of the metre_gauge 
line between Maida aod 'Barsloi to 
broad-gauge, a distance of 90 miles, 
the new construction from Khajuria-
ghat to Maida (20 miles) and from 
Tildanga to Farraka (8 miles) and 
the goods and passenger ferries at 
Farraka. With the completion of the 
railway work, 20 miles of the left 
afflux bund of the project also has 
been completed. Further construc_ 
tion of the project is proceeding and 
detailed designs are going ahead. 

The Minister of Industries (Shri 
Manubhai Shah): I am glad to place 
before the House the new servlces 
that we are starting in the current 
year, and about which a few mem-
bers opposite also made a reference 
in this House. That is about the 
establishment of the Hindustan Orga-
nic Limited, which will need an 
investment when the whole project is 
fully enlarged and completed of 
about Rs. 25 crores and will produce, 
in our opinion, some of the most diffi-
cult chemicals throughout the coun-
try, not only in India but in the 
whole world. Therefore, when we 
wanted to establish this project for 
the intermediates, we approached 
practically every country for collabo-
ration and it was only this German 
combine of Bayers, Badische Aniline 
and Hoe3t who came forward with a 
practical proposal to enable Us to 
manufacture these items. If the hon. 
Members go through the agreement 
which I had the pleasure of laying 
before the House during the last 
session, it includes 40 very highly 
developed organic intermediates and 
another 30 to 40 equally critical 
chemicals required for the entire base 
of heavy chemicals, organic chemicals, 
drugs, pharmaceuticais and plastic 
industry in this country. It was 
because of this that in spite of the 
fact that we do not have in many of 
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,the public sector enterprises the parti_ 
,cipation either by the private firms in 
India or abroad, here on our own we 
welcomed the financial participation 
to the extent of 10 per cent by this 
German consortium. The main reason 
which guided us in this judgment was 
that we wanted their technical and 
,scientific help to continue and their 
interest to be maintained in continu-
ously developing with the latest 
researches in this wide field of very 
important chemicals. Therefore it 

was not a question of private ~
prise trying to grab a portion of our 
public sector enterprise or any other 
consideration but of the highest 
national interest which made the 
Government of India take this decision. 

Shrimati Renu Chakravartty: Is it 
a fact that there is a clause which 
says that ten per c"nt can be 
increased? 

Shri Manubhai Shah: No, sir. There 
is no clause of that kind. The clause 
is that at the end of ten years the 
Government of India will be free to 
retire this capital and there also the 
capital appreciation, as already point-
ed out in the draft agreement, shall 
not exceed 25 per cent of the original 
value of the shares issued. I hope 
,this House will appreciate that the 
appreciation of capital or capital gains 
in these cases are 100, 200 or 300 per 
.cent. But we have limited that when 
we retire this capital at our will it 
will not exceed 25 per cent extra 
,payment to this firm. This is an 
.agreemen t which all the industrialists' 
experts whom we consulted through-
"out the various stages have considered 
to be very beneficial agreement both 
from financial and technical points of 
-view. 

The question came up of the 
·capacity and structure of this enter-
prise. I can assure you that this pro-
ject which is beinl( established at 
Panvel in Maharashtra is a very 
broad-based project. Recently we 
'bave taken a decision that the pro-

duction of phenol and phthallic anly_ 
dride, which is fixed at 1,500 tons in 
the agreement, should be increased to 
6,000 to 9,000 tons per year each in 
order to see that the growing needs 
of this country are fully met. So, as 
far as the organic intermediates are 
concerned, I do hope that with the 
collaboration of this German consor-
tium we shall be able to establish that 
project within the next three years, 
which will lay a very strong founda-
tion to the organic intermediate 
industry in dyes, drugs, pharmaceuti-
cals and plastics. 

Another point which was mentioned 
by 800 Tyagi .  .  . 

Shri Tayagi: What is the total turn-
over? 

Shri Manubhai Shah: When it 
starts production it will be about 
Rs. 10 crores. It might go to Rs. 20 
crores or 25 crores, it depends on the 
future SCOPe of expansion, but today 
it looks like almost having a very 
wide scope and very great potential 
as we go on. 

Then the question was raised by my 
hon. friend, Shri Tyagi, about the 
pricing of products in the public sec-
tor projects, when he mentioned about 
the fertilizer pool, cement and various 
other things. I know his great inter-
est in public sector undertakings. It 
has been the wish of this House that 
a major source of revenue to the 
national exchequer in the Third Five 
Year Plan and the Plans to come shall 
be from the earnings of these public 
sector undertakings. Therefore, I am 
one with him and the Government is 
always very keen to see that the effi-
ciency of the enterprises in the public 
sector will be judged purely by com-
mercial standards, no mercy being 
shown in any quarter to inefficiency 
or any other consideration but com-
mercial and business considerations. 
But having considered that and hav-
ing looked into the consumers' inter-
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e8ts that the product is not so much 
priced out tha t it has no relation to 
the general trend of prices in the 
world, or the international price of a 
similar commodity or that the burden 
on the ultimate consumer, whether 
agriculturist or the user of a machine 
tool or user or drug in a hospital, 
that is, the patient, or the person 
who is vitally 1 ~  by these pro_ 
ducts is broadly taken into considera-
tion, I hope and he and all the hon. 
Members of this House will agree that 
our polic;y of pricing has to flexible 
so :hat within the limits which 
I have already placed before the 
House, Government could have the 
maximum amount of return out of the 
these undertakings so that the Plan 
finances can have a major source of 
rcven u<? from these public sector 
undertakings. And I can assure the 
House that this is the basic considera-
tion which I have several times plac-
ed before this House of pricing the 
public sector project products and any 
attempt at putting a ceiling will not 
only be impracticable but will be very 
difficult to carry out because we are 
now not confining ourselves only to 
one utility service or other but we are 
going into a very wide ambit of indus-
trial products of a vital nature to 
agriculture and industry, filling up the 
gap and missing links in the national 
economy of various enterprises in the 
public sector. Therefore, that was the 
only basic approach. A sum of Rs. 
15 crores or 16 crores on a ferilizer 
pool or a sum of Rs. 7 crores or 8 cro-
res on cement, or a few crores here 
and there does not matter when we 
know that an enterprise in fertilizer 
entails an investment of as, 30 crores 
in each project. In the Third Plan 
there is going to be a national invest-
ment of more than Rs. 400 crores on 
public sector projects on fertilizers in 
each State, practically many of them 
in the public sector, and a few ones, 
about 3, 4 or 5 in the private sector 
and if Rs. 400 crores of national ~ 
vestment is going to come into the 
fertilizers each one is expected to 
~  10 or 20 per cent, which will run 
mto a few crores. Therefore, the 
1978(Ai) LS-6. 

(Gene7'al) 

small profits which we are trying to 
earn within the limits of reasonable 
prices to the consumer should be 
considered a welcome feature of the 
public sector undertakings. I can as-
~  him that ,the public sector is go-
mg ahead with their programmes and 
with ·the encouragement of hon. 
Members and we shall leave no stone 
unturned to see that they really work 
on commercial principles. 

Shri Tyaci: :My idea was not to pro-
hibit any such profits. It must be run 
on commercial lines. What I meant 
was that sanction of Parliament may 
be had from year to year or from pro-
ject to project, or a report may be 
placed before Parliament and Parlia-
ment's sanction may be had solliat no 
revenues come to the exchequer with-
out the sanction of Parliament. 

Shri Manubhai Shah: This 
Hindustan Organic Ltd. on the starting 
of which I placed this demand before 
the House has over 60 products to be 
manufactured. Each product and its 
cost and price will depend upon its 
turn-over. It is very difficult to mea-
sure the price of one or the other 
product. So I would submit that as 
long as it is run efficiently and on a 
sound commercial basis, the hon. 
Member should be satisfiej. Then I 
would submit that the overall picture 
the balance sheet, comes before the 
House. Hon, Members always examine 
it. They have the right to comment on 
the gOod working or the bad working 
of a particular component or the 
whole enterprise. Parliament is supre-
me to judge the good, bad or indiffe-
rent working of -an enterprise. Every 
picture of every work is being placed 
before the Parliament as and when 
desired by the House. 

·Shri A. M. Thomas: Mr. Deputy-
Speaker, Sir, the demands relating to 
my Ministry are Demands No. 41 and 
119. With regard to Demand No. 41, 
none of the hon. Members who spoke 
raised any objection, bflt some criti-
cism was levelled against the policy 
regarding Demand No. 119. This 
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[Shri A. M. Thomas] 
demand consists of a proposal, which 
has been placed before the House, for 
an additional allotment of Rs. 36 
crores. 

When the Budget for 1960-61 was 
framed our estimates were that we 
should import 4 million 88 lakh 
.tons .... 

8hri Naushir Bharucha: It cannot 
be 4 million 88 lakh tons. 

8hri A. M. Thomas: am sorry, 
48,10,000 tons of foodgrains costing 
Rs. 1,99,30,OO,OOOj-. At that time, as 
the han. House knows, PL 480 agre-
ement was not signed. The Budget 
was introduced in February and the 
PL 480 agreement was signed in May 
1960. Imports under this agreement 
have been sO planned that a sizable 
buffer stock will be built up. 

According to the latest programme 
of imports for 1960-61 we would be 
purchasing 38.70 lakh tons of Wheat, 
7.03 lakh tons 'Jf imported rice, 4.40 
lakh tons of internally procured rice 
and . 52 lakh tons of imported milo. 
So because of this revised import 
programme and procurement pro-
gramme we have to incur this 
additional expenditure of Rs. 36 
crores. 

Besides, when the original estimates 
for 1960-61 were framed provision 
was made only for the payment of 
an advance amounting to Rs. 5 crores 
to the Government of Punjab for the 
procurement of 1 lakh tons of rice on 
behalf of the Centre. It has, however, 
been possible to procure a larger 
quantity. The latest estimate is that 
it will be about 1.40 lakh tons for 
which a sum of Rs. 8 crores may have 
to be advanced to the Punjab Govern-
ment. That is why a supplementary 
grant of Rs. 3 crores has been asked 
for under this item, As far as the 
State of Madhya Pradash is concerned, 
the Central Government procures 
foodgrains direct and nO question of 
an advance to the State Government 
arises. 

Shri Panigrahi, who spoke on this 
Demand, namely, Demand No. 119, 

referred to the answer that I gave to 
Starred Question No. 60 on the 16th 
February relating to whether the 
Central Government has made any 
estima te of the food deficits and of 
the import programme. It is true that 
when I answered that question I made 
a statement that it was difficult to 
assess with any degree Of accuracy 
the deficit of the country during 
1961-62 or for a particular period in 
advance. We have to appreciate the 
difficulties of Government in making 
a firm estimate in advance in matters 
of this kind. Under conditions of 
decontrol it is difficult to make an 
accurate estimate of the deficit in the 
country. The floating stocks with the 
trade and the carry-over stocks with 
the cultivators are indeterminate 
factors. Again, it is difficult to make 
any correct estimate of the consump-
tion requirements, particularly of the 
producers. 

A question might legitimately be 
asked, namely, on what do we base 
our import programme if we have not 
got any firm estimates of our internal 
production and deficit. In fixing the 
import programme we generally keep 
in view the quantities of foodgrains 
that We had to distribute in the past 
few years to maintain a reasonable 
level of prices in the country as also 
the quantity of foodgrains which we 
decided to put aside in the reserve 
depots for this purpose. Only broad 
estimates are made. As I have al-
ready mentioned, it is not possible to 
make any precise estimate of the 
deficit of the country except with re-
gard to the quantities necessary for 
keeping a reasonable level of prices 
based on past distribution. 

8hri Chintamoni Panigrahi (Puri): 
How much are you going to import for 
1961-62? 

8hri A. M. Thomas: I am coming to 
that. On the basis of the expected in-
crease in population and per C'apita in-
come of the coun1ry we have roughly 
estimated that the demand for food-
grains during 1961-62 would be ab()ut 
80 million tons and We estimate that 
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there would be a production of about 
76 million 'Ions of total foodgrains. So 
we think that We would have to im-
port about 4 million tons. Tni" is 
only a broad estima:e of the demand 
and availability of foodgrains and it 
is not possi·ble to mention now what 
the exact deficit would be or what 
the quantity thai would be imported 
would be. 

Shri Briji Raj Singh: Or whether 
the:e would be any deficit at all. 

Shri A. M. Thomas: Two things I 
want to mention in this connection. 
One is that the demand of foodgrains 
is increasing in sp'te of the increase 
in production both on account of in-
crease in population and improvement 
in the purchasing power of our 
people. There is also need for build-
ing up buffer stock; to meet the diffi-
culties caused by fluctuation in pro-
duction and for controlling the prices. 
Foe example, you find that we had a 
record production in the year 1956-57. 
But in 1957-58 production went d(}wn 
by about 6 million \(}ns or some.hing 
like that. Then again we are goong 
to have a good production in the year 
1960-61. These are indeterm.in"ble 
fact(}rs. 

As the H(}u.e knows, agriculture in 
India is generally said to be a gamble 
on the monsoon. So that inde.ermi-
nate factor is also there. But I would 
like to mention before the HOUse that 
W2 3re not going to take any risk here-
lUier. After the record production in 
1953-54 there was a drop in prices. 
Measures were adopted to lift all the 
control'S that we were then having. 
We had also a so:';t of undue optimism 
about the food situation which led to 
the slackening of controls. Not only 
that but it also led to a slackening of 
efforts for increased food production. 
We do not want to take any further 
risks on that count at all. We want 
to concentrate Our efforts On agricul-
tural prooucti(}n. Simultaneously 
with that we alio want to build up 
buge buffer stocks so that they may 
serve as an insurance against sca "city 
conditions, either man-made or be-
cau;€ of natural calamities. 

Viewed in the context of these two 
broad lines of approach that we have 
got, I do not lhink hon. Members 
will have any objection to our imp;'rt 
progranune and our policy to build up 
buffer stocks. 

My hon. friend, Shri Assar, raised a 
point with regard to the deterioration 
of the wheat that has been procured 
in Madhya Prade"h. 

Press reports to the effect that the 
whe3t that was procured by ',he 
Madhya Pradesh Government has de-
teriorated Or ,hat a substantial quan-
tity ha j been spoiled is not correct. I 
had recently been to Bhopal in order 
to have discussions on some matters 
raised by the Madhya Pradesh Gov-
ernment. They have got with :hem 1 
lakh tons of wheat which they are 
trying to dipose of. We have assur-
ed them ;hat a part of the loss that 
they would incur would be met by 
the Cen'ral Government. I am not 
disclosing the exact share that we 
would meet because they are going 
to call for tenders for the disposal of 
the ,tocks and j may have an ad-
verse effect on the ';narket if exactly 
the loss that is going to be shared by 
the Central Government is made 
mention of. We have also told the 
Madhya Pradesh Government that as 
far a< the disposal of wheat stooks 
with them is concerned they can even 
authorise the dealers to export this 
wheat even outside the zone. Madhya 
Pradesh. Gujarat and Mah"rashtra 
form one ZOne. 

Shri Chintamoni Panigrahi: Is the 
wheat in good condition? 

Shri A. M. Thomas: It;, in good 
condition A smalJ quantity has been 
affeoled. By and large. it is in very 
good condition. This is what I was 
told by the Madhya Pradesh Govern-
ment. 

Shri As ar also said that the wheat 
that We distribute to the fair orice 
shops is rotten and some other things. 
Ther'e is absolutely no foundation for 
that charge. • 

An Hon. Member: There 
many complaints. 

are so 
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Shri A. M. Thomas: In fact, it is 
good. Since we are distributing wheat 
in large quantities, it should not be 
understood that it is bad and it is 
not of the prescribed qUality. Most of 
the wheat that is now being given 
from the Central stocks is consumed 
by the varioUs flour mills and they 
have not raised any substantial com-
plaints with regard to the quality of 
wheat that has been distributed by 
the Central Government. 

Shri L. Achaw Singh raised a ques-
tion with regard to the Manipur food 
situation. I may say that Manipur 
is normally a surplus area. But, ;n 
1960, owing to shortfall in ~  

partly becaUSe of the crops having 
been destroyed by rats in certaIn 
areas as was the case in My.,ore, 
scarcity conditions developed in cer-
tain sub-divisions. There was a sub-
stantial drop in the production tin 
1959-60. But, we came to the help of 
Manipur Administration and they 
have been able to keep the price of 
rice at a reasonable level. The price 
of rice in January has been of the 
order of Rs. 14 per maund. It can-
not be said to be high although in 
Manipur, the 1959 price was Rs. 10 
per maund. 

Another question was raised by 
Shri Ram Krishan Gupta saying that 
the State Governmen ts are not faIl-
ing in line with the pol'cy of the 
Central Government. In a way, the 
points raised by Shri Ram Krishan 
Gupta have been answered by my 
han. friend Ch. Ranbir Singh. I 
can very well understand the criti-
cism of Shri Ram KriShan Gupta. He 
does not lOSe any opportunity if he 
can have a dig at the Punjab Gov-
ernment on any quest'on. 

Some Hon. Members No, nO. 

Shri Tangamani: It is vulnerable. 

Shri Ram Krishan Gupta: It is 
wrong. I arp not against any Gov-
ernment personally. I put questions 
and whatever I said was the answer 
given by i:he Government. 

Sbri A. M. Thomas: One question 
was raised ·by him wI1Ih regard to 
state-trading in the matter of rice. It 
is known that Punjab, Himachal 
Pradesh and Delhi from one zone. 
Punjab Government is procuring rice. 
Weare making advances and they 
are supplying 'the riCe that iJ pro-
cured by them to us. With regard to 
wheat, they had been purchasing on 
their own account. That was pri-
marily for the purpose of giving some 
price sUPPOrt to the producers. Even 
that would not haVe been nece,sary 
if our advice in that matter was com-
pletely heeded. The Punjab Goven-
ment has procured some quantity and 
we have also acceded to the demand 
of the Punjab Government in the 
matter of suggestions made for the 
disposal of the wheat in thdr pos-
session. 

With regard to sugar, although it 
does not directly arise, Silri Ram 
Krishan Gupta is right.Although the 
profits made by 1he State in the 
matter of d'stribution of sugar will 
go to the benefit of the State re-
venues, We have taken strong ob-
jection to that with the State Gov-
ernment. I think the State Govern-
ment might perhaps modify their 
policy in that matter That is not be-
cause of the profits made by the State 
Government; that is mainly because 
it disturbs the Central Government 
regarding exfactory p-ices, quantities 
to be consumed within the country 
and our export programmes. All 
these things are likely to be d:sturb-
ed if the S:ate Government charges 
any margins. Becuase, it would be 
difficult for us to have a unifonn 
policy for the entire country, so that, 
we thought that the Sta'e Govern-
ment would agree to OUr cuggestion 
and would not be making any pro-
fit on state-trading on sugar. 

14.26 hrs. 

[SHRIMATI TIENU CHAKRAVARTY 

;.n the Chair] 

Shri Braj Raj Singh: Now they 
cannot make. 
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Shri A. M. Thomas: I do not want 
to take more of the time of the 
House. These are all the criticIsms 
that have been made. 

The Minister of Rehabilitation and 
Minority Mairs (Shri Mebr Chand 
Khanna): Madam, Shri Ajit Singh 
SaI'hadi made a few observations 
while speaking on the Demands for 
Grants relating to my MiniStry. At 
the very outset, I would Ike to say 
that I agree with moA of them. When 
the Act was passed and rules were 
framed many years ago we had to 
start from scratch and everything 
had to be evolved. Experience has 
shown that whet'e the ~  were 
meant with a view to help displaced 
persons, we have solved the problem 
in a practical manner and seen th3.t 
pool is properly safeguarded and the 
displaced ~  are paid compensa-
tion in the shortest possible period, 
some of the provisions, I am prepared 
to concede, have led to unfortunate 
results. The Act wa3 passed and the 
rules were made with the best of 
motives. But, they have, in a way, I 
should not say helped; acted as a sort 
of incentive of unfortunate litigation 
more among;t the displaced persons 
themselves than among;t displaced 
persons and my Ministry. During all 
these years, more so in the recent 
past, we have noticed that the num-
ber of institution of cases is going up 
though the claims have been settled. 
Out of about 5 lakh claim; fua thad 
to be disposed of, 4,80,000 have 
already been ~  But the pace of 
appeals and revisions and peti tions 
under section 33. more or les3 remain 
the same. Hundreds of cases are be-
ing instituted every mon'h. In spite 
of the fact that we have a large 
number of judicial officers with judi-
cial experience, we are not able to 
cope with them, I do not say that 
there is no basis for these cases. I 
believe there is. But, I also feel that 
it is only in a few ca -es that there 
may be genuine difficulty. It is 
mostly a matter of exploitation. Large 
vested interests have been created 
over a ~  of these years and now 
I lind that whether in the matter of 

(General) 

alloaabUity of a howe under Rs. 
10,000, or whether in the matter of 
divisibility of a house or whether a 
house the value or' which is under 
Rs. 10,000 and which is occupied by 
more than one displaced persons, 
should be allotted to A or B, there 
are cases ging on. 

14030 hrs. 

[MR. DEPvl'Y-SPEAKER in the Chair] 

Yesterday, a father came to see me 
early in the morning, an aged father 
about 88 ~ old and his complaint 
was against his own son. What he 
had done was this. The house may 
have been divis1ble. There may have 
been separate claims between the 
father and the son. The son got the 
house. He asked me what was the 
remedy. I told him I was utterly 
helpless. There was the Assistant 
Commiss;oner, there was the Regional 
Settlement Commission, there was 
appeal under section 33. This is the 
proce,s of law and all these years I 
have refrained from interfering in 
any judicial matter. But I feel Sir, 
as Sarder Ajit Singh has felt that if 
the displaced persons are to be help-
ed, and helped genuinely and if the 
work of this Ministry is to be finish-
ed and fini>lhed in a satisfactory man-
ner and expeditiously, we may have 
to do a certain amount of rethinking. 

Mr. Deputy-Speaker: It is now 
half past two and Private Members 
Business is to be taken up. If hon. 
Members agree we might pulh back 
that business for some time, so that 
We may finish the work that we have 
on hand. 

Shri Tangamanl: There are a 
large number of Ministers who are 
not present, the Works, Housing and 
Supply Minister for instance. 

Mr. Deputy-Speaker: ·Perhaps that 
would ·be replied to by the Finance 
Minister. I got a telephone message 
from Jaipur this morning from the 
Minister of Works, Housing and Sup-
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[Mr. Deputy Speaker] 

ply that he and his Deputy had to 
leave be:-ause they had an earlier ap-
poilltment and that they had briefed 
the Finance Minister about that. They 
wanted me to convey their apologies 
to the House as well to the Speaker. 

Shri Tangamani: What about the 
Mini,ter for Transport and Communi-
cations? 

Mr. Deputy_Speaker: The Finance 
Minister must have been briefed. 

Shri Mehr Chand Khanna: was 
saying Sir, that we have to do a cer-
tain amount of. rethinking. 

For some days now I have given. 
deep thought to this matter and I 
have been discus3ing it with the 
senior officers in my Millistry. I do 
not think that an amendment of the 
Act would be necessary, but we may 
have to amena our rules. Rules in 
regard to divisibility have already 
been amended and they have been 
lai d on the Table. I am referring to 
the question of valuation as well as 
the allotment of houses to displaced 
persons where the number of occu-
pants or tenants is more than one. I 
wanted to tell Sardar Ajit Singh and 
hon. Members who have been taking 
deep interest in the refugee problem 
that very shortly-maybe within ten 
days or fifteen days or a month-I 
am going to place the amended rules 
on the Table which will help in two 
directions. one in seeing that the 
refugee, the ~  person, is 
saved from this needless litigation and 
exploitation and number two, that 
the work of payment of compensa_ 
tion and giving these people their 
houses their lands and their shops, 
is ~  as early as possible. 

The second thing is in regard to 
eight or ten cases that are mentioned 
in this note. These cases happened 
many years ago. When I read them 
myself I felt a little sad and dis-
appointed that for small petty items 
of Rs. 30, Rs. 40 or Rs. 100 Govern-
ment had been sued, decrees had 

been taken against them and I feel 
that is ~  the Government and 
its fair name in disrepute. It does 
not redound to the credit of any 
Millistry or Millister that unfortu_ 
nate people had to go to courts of 
law to obtain decrees. I have issued 
orders to every custodian in the 
country and to every regional officer 
that the moment he received notice 
under section 80 of the Civil Proce-
cedure Code, it will be his duty to 
bring it to the notice of the Ministry 
giving facts of the caSe sO that imme-
diate action may be taken in the 
Ministry, sa that if the case is not 
to be defended and the unfortunate 
man is to receive his dues, prompt 
action is taken. I have further said 
that I shalI take very serious notice of 
it if I find that the instructions given 
by the Ministry are not being proper_ 
ly and satisfactorily carried out. 

With this assurance I can tell 
Sardar Ajit Singh and other han. 
Members that I shall take immediate 
action and see that whatever possi-
ble is done. If I have to amend the 
Act I will come before the House. 
But the advice that has been given 
to me at the present moment is that 
amendment of the Act may not be 
necessary. Perhaps, we could achieve 
the object with the amendment of 
the rules. 

The Deputy Minister of Law (Shrl 
Haj:lrnavis): Mr. Deputy _Speaker, 
Sir, I am grateful to Shri Tangamani 
for providing me with an opportunity 
to place bef0re the HOUse once again 
the exact terms of reference which 
have been committed to the Hindu 
Rligions Endowments Enquiry Com-
mission. Sir, in my ~ terms 
(c) and (d) are mo,t important in 
respect of which they are making 
their valuable investigation. (c) 
runs as follows: 

"In particular, to enquire into 
the manner ill which the holders 
of office in the Hindu religious 
endowments are being chosen, 
whether by way of succession, 
nominatiOn or otherwise; 
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(d) To exantine whether the 
existing arrangements in regard 
to the manner in which holders of 
such offices are being chosen are 
satisfactory and, if necessary, to 
suggest ways and means for im-
proving the same." 

It will be clear if we take into 
consideration these terms that the 
Bill which this House has sent to the 
Select Committee is extremely limit-
.ed and narrow in scope, whereas 
information which is likely to be ex-
ceedingly important if and when this 
House turns its attention to this 
question, is being collected by this 
Commission. The scope of this en-
quiry into diversified institutions, 
which are controlled by customs, not 
<:Inly territorial customs, but local 
customs peculiar to particular insti-
tution is wide and it is likely to take 
a long time to be completed. The 
Government have been very fortunate 
in inducing that very great lawyer 
and public man Dr. C. P. Ramaswamy 
Ayyar to accept the office of Chairman 
of this Commission. As far as we 
have been able to ascertain they have 
done a good deal of work already, 
but there are areas which they must 
visit before they make a complete 
report. Therefore, we have been 
required to extend the time within 
whiCh the Commission has to submit 
its report. In the initial stages we 
had fixed six months as the tenure 
of this Commission, probably hecause 
we could not exactly make up our 
mind when their work would be 
completed; we had to give them six 
months to start with. After that 
there was an extension of six months. 
That brings us up to the 20th of 
February 1961. We haVe now been 
told that the Commission expects to 
finish its work in six more months. 
If we have regard, as I said. to the 
exceedingly complex questio':'s which 
the Commission are investigating, I 
think the Commission will be entitled 
to the gratitude of the Government, 
the House and the people of this 
country, if they finish the _ enquiry 
within 18 months. I take this oppor-
tunity to convey On behalf of the 

(Genera!) 
Government, our gratitude and our 
appreciation of the expeditious 
manner in which the work is being 
carried out. As you are aware, Dr. 
C, p, Ramaswamy Aiyar is advanced 
in age, but he is giving Us the benefit 
of his ripe experience and vast erudi-
tion because he is impelled by a high 
sense of duty, 

That would explain why, in the 
first instance, we had asked for 
moneys which would enable us to 
meet the demands of this Commis-
sion for merely six months. The 
point was raised-I do not believe it 
is a point which is worthy of the 
seriousness which Shri Tangamani 
brings to bear upon public questions 
-that if the Commission was set up 
on the 1st March, why was it that 
it was not included in the earlier 
budget. The Commission came into 
existence a day after the Budget, and 
I am quite sure the hon. Member also 
realises that there is a hiatus between 
the presentation of the Budget and 
the formulation of the Budget propo-
sal>. The Budget proposals have to 
come a good deal earlier. They have 
got to be examined, tabulated, formu-
lated. All it means is that by the 
time the proposals were sent we had 
not made up our mind finally as to 
the date from which the Commission 
would function. and its personnel. 

Again, it may be taken into consi_ 
deration that this Commission is not 
a .statutory commission with fixed 
emoluments, with the number of 
personnel fixed, sO that we could 
easily find out by simple arithmetic 
the extent of expenditure. Every 
question had to be given individual 
attention, all the details had to be 
fixed, before the Commission was set 
up. 

Then again, the particular Demand 
for six months had already been 
passed by Parliament, had met with 
the approval of Parliament. There-
fore, it is rather late "in the day to 
complain about that Demand as 
having been put before the House too 
late. 
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Our approach generally of extend-
ing the life of the Commission by 
short intervals is, in my opinion, the 
correct one, because it does not allow 
us to be complacent. We only extend 
the life to such a period as we think 
is absolutely necessary. If we had 
asked for a year or two or three 
years, it might have given the im_ 
pression that we ourselves asked the 
Commission to function in a leisurely 
manner. 

I hope I have convinced the House 
and the .hon. Member that what has 
been done has been done properly. 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): It is very ex-
hiliarating to know that the House 
takes such keen interest in this last 
bunch of Supplementary· Demands, 
~  as is obvious, as against the 
tIme allotted of two hours, we have 
spent quite a good deal of time and 
I on my part, welcome such 'close 
scrutiny by this August House. 

Some of my hon. colleagues have 
replied to the points made in the 
debate. To that extent, my task has 
been lightened, but still there are some 
points which need explanation and 
it would be my effort to offer' ex-
planations as best as I can. 

To begin with, the hon. Member, 
Shri Tangamani raised one or two 
points regarding the work of the 
Supply Ministry, and my colleague 
has cent me the brief, and I will try 
to answer the points. 

He wanted to know how such 
exc,:ss had occurred in the supply of 
statIonery, the items in which the 
excess had occurred and the extent 
to which it was dUe' to rise in prices. 
The main excess that has occurred is 
in regard to paper. As against the 
provision of Rs. 4 crores the actual 
expenditure is expected ~ be of the 
order of Rs. 4'56 crores. The rise in 
the expenditure is due to the follow-
iRg reasons: increased supplies from 
indigenou. sources, step up in the 

rate of contract from Rs. 1577:00 to 
Rs. 1598'60 per ton, and import of 570 
tons 01 paper from Japan. As against 
the provision of Rs. 60 lakhs made in 
the current year's Budget for the 
purchase of stationery stores, the 
actual expenditure is likely to be of 
the order of Rs. 72 lakhs. This is 
due to the increased tempo of 
supplies from indigenous sources 
whiCh have developed better capacity 
due to expansion in industrialisation. 
The excess expenditure of Rs. 12 
lakhs cannot be found from the 
savings of the Grant already voted by 
the House. So, the bulk of this 
increase has occurred under these 
two heads. 

Then, he asked why there had been 
excess in the Indian Stores Depart_ 
ment, London. The excess had 
occurred as a result of two reasons. 
The first is the increase in the pay 
and allowances of the locally recruited 
staff. They are paid at the rates 
prevalent in UK. As a result of the 
Pay Award, we had to go in for an 
increase in the pay and allowances. 
Then there is an item, a small item, 
of increase in contingencies, postage 
etc., to which he objected, stating 
that we could not estimate correctly 
and precisely even how much stamps, 
telephone charges etc., there would be. 
But the India Supply Mission is such 
a· huge organisation which undertakes 
purchases of crores and crores. At 
one time, the annual purchase was 
Rs. 90crores. It is now somewhat 

~ because of the tempo of indus-
trialisation in the country, and our 
requirements may be less but still 
the purchases are . huge. So, if an 
undertaking which goes in for crores 
and crores worth of transactions, has 
an increase in the telephone and 
other charges to the extent of a few 
thousands, that cannot be said to be 
very loose estimating. 

The hon. Member Shri Chintamoni 
Panigrahi. raised the point why we 
were incurring so much expenditure 
over trips of foreign journalists and 
bank missions. He vaguely hinted 
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that the expenditure on these trips 
organised by the Government for 
these distinguished journalists from 
the U.K., U.S.A., and Germany, as 
also the bank missions, had not 
resulted in a commensurate increase 
in the tempo of foreign assistance. I 
fail to understand the logic and also 
the facts behind this argument, 
because, as the HOUSe is aware, over 
the two Plans, the tempo of asistance 
has been considerable, whether it is 
from Governments, through the 
Colombo Plan, through loans, private 
investments or through the World 
Bank. So, even from that limited 
point of view of self-interest, the 
trips have not been unsuccessful. On 
the contrary, they have been quite 
successful. 

8hri Chintamoni Panigrahi: To 
what extent has it been successful in 
getting more finance for the Third 
Plan? 

Shri B. R. Bhagat: That would be 
known only in future. We can only 
make an estimate about that. The 
experience of the past tours has been 
good We had organised such tours 
towards the beginning of the Second 
Plan, of distinguish"d journalists and 
newswriters from the various creditor 
countries, and they have borne good 
dividends. My point, however, is 
different. Of course, from that limit_ 
ed point of view, it is worth-while. 
,but these tours have been organised 
from another point of view also, 
namely to make our plans and our 
developmental activities better known 
in those countries. As a part of good 
public relations, our activities are 
better known in those countries. 

Of course, it may be said that our 
Embassies abroad can take care of 
this external publicity and make 
known to the people at large all our 
economic activities. That is true, and 
they are doing their best. And pro-
gressively, we have been strengthen_ 
ing our external publicity. But this 
is ~  of a specialised kind 
which cannot be undertaken in a 
routine manner by a routine organi-

(General) 

sation like our Missions or Embassies 
abroad. Moreover, if we throw out 
hand-outs to the people in the capitala 
of the other countries of the world, 
it has a different impact altogether; 
it does not have that emotional and 
intimate impact which will be there 
when we invite a number of friendly 
journalists or leading news_writers to 
go round the country and see the 
things that are being done here and 
have a feel of the whole situation; 
and when they go back to their coun-
tries, their write-ups and other things 
bring out a different picture 
altogether, and they bring colour and 
life into them. It is rewarding in 
many other aspects as well. So, I 
think it is an expenditure which is 
worth_while, both from the limited 
point of view of attracting more 
foreign assistance as also from the 
more important point of view of 
making the citizens or the tax-payers 
in the creditor countries such as U.K. 
or U.S.A. or Germany, much better 
informed of the tasks that we are 
undertaking and the way we are 
tackling our problems. 

A number of han. Members spoke 
about the Indian Investment Centre 
which has been set up here recently. 
and only the other day, the Finance 
Minister inaugurated it in Delhi. 
Shri Naushir Bharucha raised the 
point that branches of this Centre 
should be opened also in other cities 
like Bombay, Madras or Calcutta. In 
fact. I am very glad to inform him 
that the Centre does propose to have 
such branches at other places in India 
like Bombay, Calcutta and Madras; as 
and when that becomes necessary. 
We have just made a beginning, and 
when the activities expand ....... . 

Shri Naushir Bharucha: You can 
make a start simultaneously at 
Bombay and Calcutta also. 

Shri B. R. Bhagat: A small good 
beginning is always dfsirable. But 
I may assure my han. friend that it 
is in the contemplation of the Centre 
to have branches at these places also, 
when its work expands, and when it 
finds more branches necessary. 
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Shri Naushir Bharucha: There are 
more investors in Bombay than in 
Delhi. 

Shrl B. R. Bhagat: That is true, 
but those centres also will come up. 

The larger point regarding the 
Investment Centre was raised by my 
.hon. friend Shrimati Renu Chakra-
vartty She asked what the policy 
about private foreign investment was. 
·The Investment Centre seeks to popu-
larise the policies, the laws and the 
practices, with a view to attract more 
private foreign investment. But she 
goes to the basic problem and asks 
what the policy is, and she says that 
Government have not announced their 
policy, Government have not laid 
·down their policy and so on. And she 
quoted the Commerce and Industry 
Minister as having said in a speech 
before the Maharashtra Chamber of 
Commerce that he was undertaking 
to lay down such a policy. I would 
submit that the two are not in the 
-same context. 

As for the policy regarding private 
foreign investment it is not correct to 
say that Government have no policy. 
The policy has been laid down before 
the House from time to time and on 
the inauguration day of this Invest-
ment Centre the Finance Minister, in 
bis inaugural address, dwelt at consi-
derable length on the desirability of 
baving private foreign investment in 
the context of the present economic 
situation. He said: 

"Private foreign investment in 
this country is essential not only 
for the foreign exchange that 
they bring in but also for bringing 
in know-how, new managerial 
techniques and also for giving new 
ideas of efficiency which they 
have evolved as a result of long 
experience not only in manage-
ment but in other walks of life 
as a result of the advancement 
that thev have made in industries 
and science.". 

So, it is not as if the policy regarding 
private foreign investment is a vague 
()ne or it has not been given out. 

Shri Braj Raj Singh: So, the Minis-
ter's statement becomes the policy? 

Shrimati Renu Chakravartty: My 
point is different. This may have 
been just a generalised statement 
made by the Finance Minister while 
inaugurating this Investment Centre. 
My point is that there must be a clear 
enunciation of policy just as there is 
in the Industrial Policy Resolution. 
As far as I remember, this matter has 
never been discussed in detail. What 
exactly is the implication of these 
three terms, namely 'improved 
techniques', 'know_how', as well as 
'foreign exchange'? Up to what limit 
shall we take it? How shall We take 
it? These are things which have 
never been placed before the House. 

Shri B. R. Bhagat: It cannot be 
adumbrated within the close precincts 
of a resolution, for, that would be 
either too inadequate or too rigid. 
so as to exclude certain things. For, 
this question dea:s entirely with 
specific items. For example, we have 
definite and clearcut policies about 
this private foreign investment, in 
regard to repatriation of capital, and 
recently, we have had the policy re-
garding favourable treatment as re-
gards interest, or remittances of 
capital etc., in what items of indus-
tries_ foreign investment .should come, 
and SO on. Firstly, it must broadly 
fit, into the pattern of the industri-
alisation envisaged in the Third Plan; 
secondly, we should allow foreign 
private investment in those industries 
in which technical know-how is 
most important, and which in the 
absence of SIleh know-how, annot be 
developed. For example. the Minis-
ter of Industry spoke about the basic 
chemical industry. Such are the pra-
ctical considerations that we go into 
with great care and We scrutinise 
these things very stric tly and then 
only allow foreign private inveslment. 

• Now, the purpose of this Invest-
ment Centre is this. At present, there 
is a lot of misunderstanding in the 
financial and industrial capitals 
abroad, which are without any 
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grounds, simply because the foreign 
investor who comes here has to move 
from one Ministry to another, and he 
is subject to so many delays, and 
he is not able to know, as the hon. 
Member just now said, what precisely 
the policy is as regards private foreign 
investment. Similarly, a foreign in-
vestor would like to know what pre-
cisely the laws are, what the policy 
regarding remittances of capital is, 
or regarding participation of equity 
capital, or whether it should be loan 
capital and so on. Although, at var-
ious bits and ends, the policy and 
practices are there regarding all these 
things, and we have defined them, and 
our ideas ace quite clear, and they are 
there in writing still, it is difficult to 
pin-point them at one place, as we 
have, for instance. in the Industrial 
Policy Resolution. Of course, that 
may be a better way of doing it, but 
because the problems involved are 
different and more intricate, because 
we have to mOVe from one item to 
another, we cannot shape these things 
in terms of a coherent unified policy. 
All the same, if you piece them to_ 
gether, there is a policy. The pur-
pose of the Investment Centre is to 
familiarise the foreign investors with 
the laws and policies as regards re-
mittances and other facilities that 
they have here. It is also to give 
them assistance sO that they do not 
have to go from pi'lar to post, from 
one Ministry to another, so that they 
do not go back in disgust It is to 
have all the facilities at one place SO 
that they might at least know that 
these are the facilities. This will 
avoid delay as much as possible so 
that these de'aqs which are inhibit-
ing the coming of the foreign in-
vestors here are not there. There is 
also the aspect of psychology, to make 
them know the general economic 
background anti prospects, and have a 
sort of exchange between Indian 
bus'nessmen who need capital and the 
foreign investors who want to invest. 
That is the purpose of the investment 
Centre. This has been established 
after a good deal of consideration over 
three or four years. 

15 hrs. 

Shri Assar asked what the policy of 
Government was regarding the trans-
lation of technical and scientific ter-
minology. My hon. colleague, the 
Education Minister, has given me a 
paper which says that there is a de-
finite policy regarding this. It says 
that in selecting or evolving Hindi 
equivalents for technical words, as far 
as practicable we should choose words 
subject to the requirements of easy in-
telligibility and accuracy of meaning 
which are common between as many 
of the regional languages as possible, 
apart from transliteration to suit the 
different grammars. In seeking to 
make scientific words or roots of 
words common between different 
languages, care must be taken not 
to make the terminology terse, purist 
or remote from the users of that ter-
minology who in general will possess 
little knowledge of classical language 
or etymology. In inventing new 
Hindi words, the possibility of using 
the current English words should al-
ways be kept in view, as also incor-
poration of suitable English words 1n 
whichever language; new words should 
not be coined merely for the sake of 

it. 

This is the broad policy regarding 
translation of scientific and technical 
terms. But we are aware that so many 
archaic words have come, in and so 
many unintelligible words have also 
come in. So Government have de-
cided to set up a Standing Commission 
for Scientifio and Technical Te:-mino-
logy shortly. One of the ~ of 
the Commission would be to reVIew 
and go through all these things an.d 
to see that the translations of sClent.,-
fic and technical words are as pract;-
cal and useful and accurate as pOSSI-

ble. 

Shri Naushir Bharucha: ~ ~  i: 
the personnel of the ~  

Will there be more Of. techmcal peo-

ple or of scholars? 

Shri B. R. Bhagat: The personnel 
have not been chosen. It would con-
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[Shri B. R. Bhagat] 
sist Of both technical people and 
..,holars. Some of the technical peo-
ple will also be scholars. 

Shri Assar also complained that 
stationery was not supplied to the 
Satara District Central Excise Office. 
He also said that stationery for the 
year 1958-59 was lost in transit on the 
railway. The first complaint is not 
correct. Indents by the Superinten-
dent, Central Excise, Satara District 
for the years 1958-59 and 1959-60 
were duly complied with. In 1958-59, 
out of 64 items admissible, 35 were 
supplied; in 1959-60, out of 71 items 
admissible, 43 were supplied. As re_ 
gards the second point, no such loss 
was reported to the Government of 
India Stationery Office. So I do not 
think that the complaints he has made 
are justified. 

Shri C. K. Bhattacharya (West 
Dinajpur): Was the loss reported to 
the Railways? It must have been 
reported to them. 

Shri B. R. Bhagat: I do not know, 
about the Railways. 

Shri Tangamani: Earlier, under 
Demand No. 84 concerning the Minis-
try of Transport and Communications, 
I raised the question of two employees 
who were dismissed. Rs. 6000 had to 
be appropriated from the Consolidat-
ed Fund. I wanted to know what 
the position was and whether such 
things are happening even now. 

Mr. Depu':y_Speaker: He says that 
he had raised a point earlier in re-
gard to the Ministry of Transport and 
Communications and no Minister was 
there (0 answer it. 

Shri Tangarnani: The hon. Speaker 
also was pleased to ask whether the 
money had to be paid. 

Mr. Deputy'-Speaker: Two em_ 
ployees had been dismissed. The hon. 
Member wanted to know whether the 
same policy was being continued. 

Shrl B. R. Bhagat: AHhoUgh my 
hon. colleague is not here ..... 

Mr. Deputy-Speaker: He ought to 
have been here when such questions 
had arisen. He should otherwise have 
briefed the Finance Minister as others 
had done. 

Shri B. R. Bhagat: That is true. 
But I am told that in that particular 
case of the two employees, the officers 
bona fide held one view which the 
court reversed. Sometimes this does 
happen, but we cannot penalise the 
officers for bona fide views that they 
held. But so far as future cases are 
concerned-cases relating to the post-
strike period-we will see that no 
such discrepancy occur and all points 
will be considered in as judicial a 
manner as possible. 

Mr. Deputy-Speaker: Shall I put 
anyone cut motion separately or all 
of them together? 

Some Bon. Members: All together. 

Mr. Deputy_Speaker: I shaH now 
put all the cut motions to the vote of 
the House. 

AU the cut motions were put and 
negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That the respective supple-
mentary sums not exceeding the 
amounts shown in the third 
coJumn of the order paper be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day -of March 1961, 
in respect of the following de-
mands entered in the second 
column thereof:-

Demand Nos. I, 15, 21, 28, 31, 32, 
34, 41, 49, 50, 54. 56, 57, 59, 
70A, 80, 82, 83, 85, 92, 95, 96, 
97, 106, 114, 115, 119 and 124". 

The motion was adopted. 
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[The motions for Supplementary De-
mands for Grants (General) which 
were adopted by the Lok Sabha are 
1"eproduced below-ED.] 

DEMAND No. I-MINIsTRY OF CoM-
MERCE AND INDUSTRY 

"That a SUIYplementary sum not 
exceeding Rs. 1,38.000 be granted 
to the President to defray the 
<:harges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No.1, 
'Ministry of Commerce and Indus-
try'." 

DEMAND No. 15-MISCELLANEOUS 
DEPARTMENTS AND OrHER EXPENDI-
TUllE UNDER THE MINISTRY OF 
EDUCATION 

"That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charge3 which will come in course 
of payment during the year end-
ing the 313t day of March, 1961, 
in respect of Demand No. 15, 
'Miscellaneous Departments and 
Other Expenditure under the 
Ministry of Education'." 

DEMAND No. 21-MINISTRY OF FINANCE 

"That a supplementary sum not 
exceeding Rs. 3,00,000 be granted 
(0 the President to defray the 

~  which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 21 
"Ministry of Finance'." 

DEMAND No. 28--CURRENCY 

"That a supplementary sum not 
exceeding Rs. 60,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 28 
'Currency'," 

DEMAND No. 31-SUPERANNUATION 
ALLOWANCES AND PENSIONS 

"That a supplementary sum not 
exceeding Rs. 13,01,000 be granted 

(General) 

to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in re!lpect of Demand No. 31 
'Superannuation Allowances and 
Pensions'." 

DEMAND No. 32-MISCELLANEOUS 
DEPARTMENTS AND OTHER ExPENDI-
TURE UNDER THE MINISTRY OF 
FINANCE 

"That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 32 
'Mi3cellaneous Departments and 
Other Expenditure under the 
'Ministry of Finance'." 

DEMAND No. 34--MISCELLANEOUS 
ADJUSTMENTS BETWEEN THE UNION 
AND STATE GOVERNMENT: 

"That a supplementary sum not 
exceeding Rs. 6,20,000 be granted 
to the President to defray the 
charge3 which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 34 
'Miscellaneous Adjustments bet-
ween the Union and State Gov-
ernments'." 

DEMAND No. 41-MISCELLANEOUS 
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF FOOD 
AND AGRICULTURE 

"That a supplementary sum not 
exceeding Ro. 27,36,000 be granted 
to the President to defray the 
charges which will come in course 
of p3.yment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 41 
'Miscellaneous Depariments and 
Other Expenditure under the 
Ministry of Food and Agricul-
ture'." 
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DEMAND No. 49--POLICE 

"That a supplementary sum not 
exceeding Rs. 93.74,000 be grant-
ed to the President to defray the 
charges wh'ch will come in course 
of payment during the year end-
ing the 31st day of March, 1961. 
in respect of Demand No. 49 

'Police'." 

DEMAND No. 50--CENSUS 

"That a supplementary sum not 
exceeding Rs. 50,00.000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1961. 
in respect of Demand No. 50 
4Census'." 

DEMAND No. 54--HIMACHAL PRADESH 

"That a supplementary sum not 
exceeding Rs. 80,00,000 be grant-
ed to the President to defray the 
charges which will come in course 
of pa:.·me'lt during the year end-
ing the 31st day of March, 1961. 
in re'pect of Demand No. 54 
'Himachal Pradesh'." 

DEMAND No. 56--MANIPcR 

"Th3t a supplementary sum not 
exceeding Rs. 59,52,000 be granted 
to ~ President to defray the 
cho.rge3 which will come in course 
of payment during the year end-
ing the 31st day of March. 1961. 
in respect of Demand No. 56 
'Manipur'." 

DEMAND No. 57--TRIPURA 

"That a supplementary sum not 
exceeding Rs. 50,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31St' day of March, 1961. 
in respect of Demand No. 57 
'Tripurat." 

DEMAND No. 
DEPARTMENTS 
UNDER THE 
AFFArns 

59--McrSCELLANEOUS 
AND EXPENDITURE 

MINISTRY OF HOME 

"That a supplementary sum not 
exceeding R·s. 1.25.00,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of MarCh, 1961, 
in respect of Demand No. 59 
'Miscellaneous Departments and 
Expenditure under the Ministry 
of Home Affairs'." 

DEMAND No. 70A--MISCELLANEOUS 
EXPENDITURE UNDER THE MINISTRY OF 
LAW 

"That 'a supplementary sum not 
exceeding Rs. 75,000 be granted 
to the President to defray the 

~  wh'ch win come in course 
of payment during the year end-
ing the 31st day of March 1961, 
in respect of Demand ~  70A 
'Miscellaneous Expenditure under 
the Ministry of Law'." 

DEMAND No. 80--MINISTRY OF STEEL, 
MINES AND FUEL 

"That a sUp'plementary sum not 
exceeding Rs. 40,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 80 
'Ministry of Steel. Mines and 
Fuel'." 

DEMAND No. 82--McrsCELLANEOUS 
DEPARTMENTS AND OTHER ExPENDI-
TURE UNDER THE McrNrSTRY OF STEEL, 
MINES AND FUEL 

"That a sUp'plementary sum not 
exceeding Rs. 7,84.42.000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1961. 
in respect of Demand No. 82 
'Miscellaneous Departments and 
Other Expenditure under the 
Ministry of Steel. Mines and 
Fuel'." 
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DEMAND No. 83-MINISTRY OF TRANS-

PORT .1ND COMMUNICATIONS 
"That a supplementary sum not 

exceeding Rs. 1,50,000 be granted 
to the Presiden t to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 83 
'Ministry of Transport and Com-
munications'." 

DEMAND No. 85--P. & T. DrVIDEND TO 
GENERAL REVENUES AND APPROPRIA-
TION TO RESERVE FUNDS 

IIThat a supplem'2ntary sum not 
exceeding Ro. 2,48,30,000 be grant-
ed to the President to defray the 
ch 2rges which will come in course 
of payment during the year end-
ing the 31st day of MarCh, 1961, 
in respect of Demand No. 85 
'P. & T. Dividend to General 
RC\'enues and Appropriation to 
RrsPfve Funds'," 

DEMAND No. 92-COMMUNICATIONS 
(INCLCDING NATIONAL HIGHWAYS) 

"That a supplementary sum not 
exceeding Rs. 19,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of MarCh, 1961, 
in respect of Demand No. 92 
'Communications (including Na-
tional Highways) '." 

DEMAND No. 95-SuPPLIES 

"That a supplementary sum not 
exceeding Rs. 8,04,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 95 
'Supplies'. " 

DEMAND No. 96--0THER CIVIL WORKS 

"That a supplementary sum not 
exceeding Rs. 4,80,23,000 be grant-
ed to the President to defray the 

(General) 

charge:> ~  will corne in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 96 
'Other Civil Works'." 

DEMA"iD No. 97-STATIONERY AND' 
PRINTING 

"That a supplementary sum not 
exceeding Rs. 68,00,000 be granted 
to the President to defray the 
charges which wiIJ come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 97 
'Stationery and Printing'." 

DEMAND No. lO6-CAPITAL OUTLAY OF 
THE MINISTRY OF COMMERCE AND 
INDUSTRY 

"'That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charge::; "rhich will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 106 
'Capital Outlay of the Ministry of 
Commerce and Industry'." 

DEMAND No. 114--COMMUTED VALUES 
OF PENSIONS 

"That a supplementary s'um not 
exceeding Rs. 22,59,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end 
ing the 31st day of March, 1961, 

in respect of Demand N.o. ~  
'Commuted Value Of PensIOns. 

DEMAND No. 115-PAYMENTS TO 
RETRENCHED PERSONNEL 

"That a supplementary sum not 
exceeding Rs. 6,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March 1961, 
in respect of Dema;'d ~  115 
'Paymen ts to Retrenched J?erson-
ner." 
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DEMAND No. 119-PuRCBASE OF FooD-
GRAINS 

"That a supplementary sum not 
exceeding Rs. 36,00,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1961, in respect of Demand 
No. 119 'Purchase of Foodgrains'." 

:DEMAND No. 124--CAPITAL OuTLAY ON 
MULTI-PURPOSE RIVER SCHEMES 

"That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, 
in respect of Demand No. 124 
'Capital Outlay on Multi-purpose 
River Schemes'.-

-15.08 hrS. 

INDIAN INCOME-TAX (AMEND-
MENT) BILL> 

(AMENDMEIIlT OF SECTION 2) by Shri C. 
K. Bhattacharya. 

Mr. Deputy-Speaker: Shri Narayan-
an kutty Menon and Shri Kesava are 
absent. Shri C. K. Bhattacharya. 

Shri C. K. Bhattacharya (West 
Dinajpur): I beg to move for leave to 
introduce a Bill further to amend the 
Indian Income-tax Act, 1922. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Indian Income-tax Act, 1922". 

The motion was adopted. 

intro-

15.09 m. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BlLL-contd. 

(AMENDMEIST OF SECTIONS 107, 129, 144 
AND INSERTION OF NEW SECTION l31A) 

by Shri Tangamani. 

Mr. Deputy-oSpea:lr.er: The House 
will now resume further discussion of 
the following motion moved by Shri 
Tangamani on the 23rd December, 
1960:-

"That the Bill further to amend 
the Code of Criminal Procedure, 
1898, be taken into consideration". 

Out of 2 hours allotted for the dis-
cussion of the Bill, 1 hour and 40 
minutes have already been availed of 
on the 23rd December 1960, and 20 
minutes are now available. Shri 
Sadhan ~  had to continue. But 
as he is absent, his speech will be 
deemed to have concluded. The hon. 
Minister. 

Shri Naldurgkar (Osmanabad): 
want to speak for five minutes. 

Mr. Deputy-Speaker: I have al-
ready called the hon. Minister. Only 
20 minutes are available and that 
would be taken up by the hon. Minis-
ter and the hon. Mover. 

The Minister of State in the Minis-
try of Home Affalrs (Shrl Datar): Mr. 
Deputy-Speaker, this is a matter 
which is often coming up before this 
House and the other House. On an 
earlier occasion, a similar Bill, per-
haps wider in extent, had been brought 
forward in this House for deleting 
certain sections. In the other House 
also, a similar but naturally abortive 
attempt was made. Now we have got 
another Bill dealing with almost the 
same ~  of the preventive por-
tion of the Criminal Procedure Code. Shri C. K. Bahattacharya: 

1iucet the Bill. 
So far as this matter is concerned I 
may point out that the preventive 
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